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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 2O3 OF 2021

IN THE MATTER OF

DEVIDAS KHATRI .... PETITIONER

Versus

UNION OF INDIA & Ors.

IN THE MATTER OF

Mangalore Minerals Pvt. Ltd.,
Near Aswan Village, Jasra Bara Taluk,
Prayagra j-2L2107, (U. P. )

.. RESPON DENTS

....Respondent No. 44

RESPONSE TO THE REPORT DATED 17.OL.2O24 ON
BEHALF OF MANGALORE MINERALS PVT. LTD. FOR
rTs wAsHrNG PLANT (ASWAN STLTCA SAND
BENEFICIATION PLANT) SITUATED AT VILLAGE
ASWAN (NEAR CHATTAHAR), TEHSTL BARA,
DISTRICT PRAYAGRAI:

I, Rajendra Kumar Mishra, son of Late Dr. V.K. Mishra, aged about

58 years, office at T1-1D Rudra Enclave Dhanua, Naini, Prayagraj

(UP), presently at New Delhi, do hereby solemnly affirm on oath as

under:

I state that I am the authorized signatory of the Answering

Respondent in the present matter and I am well conversant with

the facts and circumstances and as such I am competent to

swear the present affidavit.

t Mangalore Minerals Pvt. Ltd. (hereinafter referred to as "the

P

-t(

ect Proponent") is a company incorporated under the

isions of the companies Act, 1956 and one of its business is

P {.J 8,,
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2
of washing raw silica sand at its Washing Plant namely "Aswan

Silica Sand Beneficiation Plant" situated at village Aswan (near

Chattahara), Tehsil Bara, District Prayagraj, U.P

3. That in 20IL, the Project Proponent applied to the Non-Coal

Mining sector for setting up a new Silica Sand Beneficiation Plant

on its 10 hectares land acquire from private land owners and

was prescribed Terms of Reference (ToRs) vide letter dated

2r.09.20t1.

4 Based on the ToRs prescribed, the Project Proponent on

06.10.2016 applied for environmental clearance to the Ministry

of Environment, Forest and Climate Change, Impact Assessment

Division (hereinafter referred to as "MoEF") for Environment

Clearance (hereinafter referred to as *EC"). It was proposed that

the plant would be established on 6.91 hectares of land and the

balance area of 3.09 hectares land would be earmarked for

green belt. The Expeft Appraisal Committee, after scrutinizing its

application and considering various factors namely; (i) no river

or waste body passes through the project area, (ii) distance of

Yamuna river from project site is atleast 5 kms, (iii) ground

water development in the area has been categorized as safe, (iv)

total quantity of water required for washing the sand is

estimated at 207 KLD, (v) 26 KLD fresh water would be needed

for sprinkling and horticulture, (vi) approval obtained from

PU&t CGWA for drawing 180 KLD ground water, (vii) air quality

s prescribed limits finding the Project Proponent suitable

nt of EC in terms of the prevailing guidelines, conducted a
t

I

\

è
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lic hearing on 08.07.2013. By a letter dated 19.04.2017, the*

t)c t¿t o\

-e?4-

2560



3

5

Project Proponent was granted EC with an estimate that of

60,000 TPA of waste in the form of clay, over size and under size

will be generated at optimum capacity, out of which 36,000 TPA

will be utilized as aggregate and 24,000 TPA will be dumped in

earmarked dump yard.

Copy of the EC dated t9.04.20t7 is being annexed

herewith and marked as Annexure Rl.

That by the Corrigendum dated 28.07.20t7 to EC, the MoEF

rectified the address of the Project Proponent's Aswan Silica

Sand Benefician Plant to read as "located at Village Aswan Newar

Chattara, Tehsil Bara, Distt. Allahabad, Uttar Pradesh".

Copy of the Corrigendum to the EC dated 28.07.202t7 is

annexed herewith and marked as Annexure R2

That after the grant of EC, the Project Proponent in November

20L7 stafted the construction of the Aswan Silica Sand

Beneficiation Plant on the project land and also obtained the

NOC from UPPCB vide letter no. H10619/C-2INOC/4216/2017

dated L4.L0.20L7.

6

7. That for the purpose of drawing Ground Water, the Project

Proponent set up Tube Well Boring on 01.05.2017 with a depth

of 45 meter and installed a Submersible Electric Motor with 1.50

HP on 0I.02.2020. Accordingly, the Project Proponent on

H- U¿Ì¡ 01.09.2022, 26.06.2022 and 30.08.2022 applied for NOC for

O king of new/existing well for use of Ground Water from theI è S

und Water Department, Ministry of Jal Shakti, Government oft

Gc ¡¿t ot
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Uttar Pradesh which were granted on 02.IL.2022 for the period

from 08.10.2022 to 07.I0.2027.

Copy of NOCs dated 02.II.2022 from Ground Water

Depaftment is annexed herewith as ANNEXURE-R3

B. That in furtherance of the NOC from the Ground Water

Department, the Project Proponent :

a. installed the Electromagnetic Flow Meter (Copy of Photograph

of the Electromagnetic Flow Meter is annexed herewith as

ANNEXURE-R4)

b. installed the Piezometer DWLR which measures the daily

water level (Copy of Photograph of the Piezometer DWLR is

annexed herewith as ANNEXURE-RS)

c. constructed the STP of 150 KLD for waste treatment (Copy of

Photograph of the STP is annexed herewith as ANNEXURE-

R6)

d. constructed village pond for harvesting rainwater (Copy of

Photograph of village pond is annexed herewith as

ANNEXURE-R7)

e. got the Borewell Water quality test done through a Laboratory

approved by the MoEF. (Copy of Borewell Water Test Report

dated 05.1L.2022 is annexed herewith as ANNEXURE.R8)

FL!&i
That the Project Proponent in order to commence the trial of the

an Silica Sand Beneficiation Plant applied for Consent to

te (hereinafter referred to as *CTO") to its unit under the

(Prevention and Control of Pollution) Act, 1981 and Water

(Prevention and control of Pollution) Act L974 (hereinafter

r.{

G'',:vt ¿\

'rye'4-

2562



referred to as "the Air and Water Pollution Act") for Aswan Silica

Sand BeneficÍation Plant. By a communication dated 07.t2.2022,

the U.P. Pollution Control Board (hereinafter referred to as "the

UPPCB") granted Consolidated CTO for the period from

07.t2.2022 to 2L.I2.2025 to the Project Proponent. The CTO

remains valid for production of upto 2000 Metric Tonnes/Day in

the following manner

Copy of the Consolidated CTO dated 07.L2.2022 is being

annexed herewith and marked as Annexure R9.

10. It is submitted that the Project Proponent has adhered to and

complied with all the conditions/safeguards stipulated in EC

during excavation of silica sand. The environmental mitígation

measures enumerated in EC Plan have been implemented in

letter and spirit. Accordingly, the Project Proponent submitted

the Six-monthly compliance report mandated by the EC.

Copy of the Six-monthly compliance Report dated

15.12.2023 is annexed herewith and marked as Annexure

4
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I
11. That in compliance of environmental cond¡tions/safeguards as

per the EC, the Project Proponent undertook the following

measures:

a. Planted 3792 trees (50 trees in 2018-19, 150 trees in 2019-

2O, IL2O trees in 2O2O-2L, 1698 trees in 2O2t-22 and 774

trees in 2022-23) of various species at the Aswan Silica Sand

Beneficiation Plant and surroundings including 200 Trees

planted at Government Primary School, Chhatehara, Guretha,

816 Trees planted in the premises of Kachari Land and 200

Trees planted at Government Primary School, Aswan

Copy of the chart of trees planted is being annexed

herewith and marked as Annexure Rll

b. Practiced water sprinkling along road side during construction

phase and continuing in the operational phase as well.

c. Started the construction and substantially completed 1.2 km

long and 10m wide road.

d. Utilized approximately 35 MT of sludge collected in Recycling

Tank for tree plantation, filling potholes in the rocky areas.

e. Provided personal protective safety equipment like mask,

goggles, gloves, helmet etc., to workers during construction

and to personnel involved in material handling operations at

operation stage.

ducted pre-placement medical examination and periodical

ical examination of the workers

G /lr¡i. n.. .., ,, ,.
i\
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g. Built accommodation housing block for essential workers with

facilities such as toilets, safe drinking water, medical and

hea lthca re faci lities.

t2. That the Project Proponent obtained from Offlce of District

Magistrate the NOC dated 26.tL.2022 for storage of 1,50,000

MT of Silica Sand and another NOC dated 30.1t.2023 for storage

of 1,99,500 MT of Silica Sand at Aswan Silica Sand Beneficiation

Plant.

Copies of the NOC dated 26.LL.2022 and 30. LL.2023 from

Office of District Magistrate are annexed herewith and marked as

Annexure Rl2

13. It is submitted that the Aswan Silica Sand Beneficiation Plant

was under construction from November 20t7 upto December

2022 and thereafter the trial operation commenced from

December 2022. Till date the Plant is on trial run and only 3500

MT Silica Sand has been washed by the Project Proponent. The

concrete Recycling Tank constructed has a capacity of 40 Lakh

Litres from which approximately 35 MT of sludge has been

removed and used for tree plantation, filling potholes in the

rocky areas.

T4 That it needs to be emphasized that since the Aswan Silica Sand

Beneficiation Plant is currently under trial period since December
.+

O22, the water requirement is very less as per the permissible

d¡ its. The rain water stored in the village rainwater harvesting

.a\\-
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E

pond is being mainly utilized by the Project Proponent for use in

the Plant.

15. That as would clear from the narration, hereinbefore, it is stated

that since inception, the Project Proponent has obtained all the

necessary approvals / NOCs / CTO / EC and have carried out its

operations in accordance with the terms and conditions

mentioned therein. The Project Proponent has made full

disclosure in its six-monthly compliance repofts. It is submitted

that not once there has been any objection raised by any of the

authorities including the MoEF and UPPCB for violation of any

terms and conditions of ECICTO.

OVERVIEW OF OA NO. 203 OF 2O21:-

16. That Devidas Khatri filed original application bearing O.A. No.

203 of 202I before this Hon'ble Tribunal against illegal and

unscientific mining activities of Silica sand and washing units in

Shankargarh Block and nearby area of Prayagraj District, U.P.

This Hon'ble Tribunal Court on 19.08.202L directed the statutory

authorities to verify the facts and, based on such verification,

take remedial action, following due process of law. For this

purpose, the Hon'ble Tribunal constituted a Joint Committee of

CPCB, State PCB, SEIAA, UP and District Magistrate, Prayagraj

(hereinafter referred to as "the 1't lC'). CPCB and State PCB

were the nodal agency for compliance. The 1't JC, after
u) ßi"¡rr

co ucting the spot inspection on 25-27 November 202L,-t
O b itted its Report dated L3.t2.202I

j,:.'f...:.:
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t7. That on 01.02.2022, the Hon'ble Tribunal constituted znd JC

consisting of Divisional Commissioner, Prayagraj, the Chief

Conservator of Forest, Allahabad and nominees of CPCB, State

PCB, SEIAA (UP) and Secretary, Agriculture to ensure that all

washing units/ mining leases conduct their activities in

accordance with the statutory procedures and environmental

norms; and compensation is assessed and recovered for the past

violations. The 2nd lC after conducting the spot inspection

submitted its Report dated 17.05.2022.

1B That on 01 .08.2022, the Hon'ble Tribunal observed that all sites

have been inspected in one day and observations are based on

hearsay information and further noticed deficiencies in the report

dated L7.05.2022. The Hon'ble Tribunal constituted 3'd JC

consisting with the Regional Director, MoEF & CC with Regional

Director, CPCB, Member Secretary, State PCB, District

Magistrate, Prayagraj and nominee of Indian Bureau of Mines

(IBM), Government of India. The State PCB and Regional

Director, MoEF & CC were to jointly act as nodal agency for

coordination. The 3'd JC submitted its Repoft dated 23.02.2023.

19. That the Hon'ble Tribunal vide its Order dated 01.09.2023

observed that the Report dated 23.02.2023 was not by the

officers of the committee constituted. It was also noticed that

ere are other expired mining leases and washing plants.

rdingly, the JC was directed to take fresh steps and submit

fresh report.

r,$
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20. That the 3'd JC submitted its Final Report on 17.0L.2024 listing 7

Active Mines, 1B Expired Mines and 42 Washing Plants. In the list

of Washing Plants, the details of Project Proponent's Aswan Silica

Sand Beneficiation Plant have also been listed. Apart from that,

there findings in the Final Report which are not Project specific

but generally made on hearsay and unsubstantiated information.

2L. That by virtue of the Order dated 19.01.2024, this Hon'ble

Tribunal impleaded all the 42 Washing Plants including the

Project Proponent for its Aswan Silica Sand Beneficiation Plant as

respondent in the present OA and accorded an opportunity to

respond/object to the Final Report.

22 That it needs to be emphasized that in a case of this kind the

inspection of Project site can only be conducted in the presence

of the deponent. The Project Proponent was not a party to the

original application nor was any prior notice given to it. The Final

Report was prepared without calling upon the Project Proponent

to produce the documents, which fact clearly demonstrates that

the Report is vitiated by arbitrariness and highhandedness of the

3'd JC.

23. That in complete arbitrariness, the UPPCB pursuant to the filing

iÍ-ìt- t]rfJ of the Final Report, vide its letter dated 2L.02.2024 informed the

ect Proponent that ¡t had been made a defendant in the

t proceedings and sought for detailed information for the

an Silica Sand Beneficiation Plant.
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P

Copy of Letter dated 2t.02.2024 of the UPPCB is annexed

herewith and marked as Annexure-Rl3.

24. That the Project Proponent immediately on Il,.OZ,ZOZq

responded to the UPPCB furnishing the information sought

highlighting that ¡t had all the valid CTO|EC|NOC for the

operation of the Washing Plant highlighting the green belt

planted by it and there was no violation. The Project Proponent

also mentioned that presently operation at Aswan Silica Sand

Beneficiation Plant is under trial run and only 3500 MT Silica

Sand has been washed. The concrete Recycling Tank constructed

has a capacity of 40 Lakh Litres from which approximately 35 MT

of sludge has been removed and used for tree plantation, filling

potholes in the rocky areas. It was fufther mentioned that all the

rules and regulations pertaining to environment and pollution

have been followed.

Copy of Reply Letter dated tf.03.2024 is annexed

herewith and marked as Annexure-Rl4.

RESPONSE TO THE OBSERVATIONS IN FINAL REPORT
DATED I7.OL.2O24

25. That there is no specific averment against the Project Proponent

in the Final Report, neither it has been found to be in violation of

the ECINOC/CTO.

SlLi
'i'.v Lì, In response to para 6.5 of the Repoft, it is submitted that the

wan silica sand Beneficiation Plant was under construction

November 2Ot7 upto December 2022 and thereafter the

I operation commenced from December 2022. Till date the

tl

)

+
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lL
plant is under trial run and only 3500 MT Silica Sand has been

washed by the Project Proponent. Although the permissible

output capacity of the Plant is 6 Lakh TPA under the EC dated

L9,04.20t7, only 3500 MT Silica Sand has been washed till date.

Therefore, there is no irregularity which can be expected from

the Project Proponent.

27. Para 7.1 corresponded with Annexure E (pg. 951 at S.no. 12),

lists out the details of Project Proponents Washing Plant showing

the Plant Capacity of 2000 Ton/Day, Valid Consent upto

3I.07.2026, Borewell with Water Flow Meter Installed and

having a NOC Granted from the CGWA/SGWA. It is submitted

that there is no negative observation against the Project

Proponent and it confirms to all the compliances under the

NOC/CrO/EC.

28. In response to para 7.2 of the Repoft, it is submitted that the

Washing Plant of Project Proponent is operational under trial run

and therefore, it has concerned persons/staff including the

Project Manager deployed at the site. However, the information

pertaining to material balance, wastewater management and

compliance in accordance with the statutory requirements were

sought by the UPPCB subsequent to the filing of this Report vide

its letter dated 2L.02.2024 (Annexure R13) which was duly

responded to by the Project Proponent along with copies of

,ir) ;ij.åJ/'. necessary approvals including CTO/ NOC/ EC vide its Letter

o d d 05. 03.2024 (Annexure-R14).
-f,

Pa 7.2.t of the Report need no response, however, ¡t is
rtJ

bmitted that the Consolidated CTO dated 07.L2.2022 granted
+
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ls
to the Project Proponent by the UPPCB is valid upto 3I.t2.2025

and there Ís no violation of the conditions therein, neither the

UPPCB has been able to establish any violation by the Project

Proponent.

30. In response to Para 7.2,2 of the Report, it is submitted that the

Project Proponent is operating only one washing plant for which

it has taken the CTO, which can be verified by the UPPCB as

well. Moreover, this is also substantiated by the fact that the

Project Proponent's Washing Plant current output is much less

than the permissible limit under the EC being in trial run till date.

31. In response to Para7.2.3 of the Report, it is submitted that the

concrete Recyclíng Tank constructed as per the requirement at

the Aswan Silica Sand Beneficiation Plant has a capacity of 40

Lakh Litres from which approximately 35 MT of sludge has been

effectively removed and used for tree plantation, filling potholes

in the rocky areas. The Project Proponent has installed a STP of

150KLD for waste water treatment which is being used to reduce

dependence on groundwater resources.

32. In response to Para 7.2.4 of the Report, it is submitted that the

Project Proponent has constructed a village rain water harvesting

pond (Annexure-R7) which is being used in addition to the STP

installed for multi purposes including watering the lush green

belt of more than 3000 trees planted by the Project Proponent.

n response to para 7.3 of the Report, it is submitted that the

-õl gation is vague and baseless without undeftaking any ground

. The absence of specific details itself proves that there is

¿
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34

no substance in the claim. It is submitted that the Project

Proponent has raw silica sand to the tune of 3,48,581 MT at the

Plant which is within the permissible quantity of 3,49,500 MT as

per the NOC from the Office of District Magistrate for storage of

Silica Sand (Annexure R12).

In response to para 7.4 of the Report, ¡t is denied that the

approach road to the Project Proponent's Washing Plant is not in

order. The allegation being unsubstantiated is devoid of any

merit. It is submitted that being one of the condition of the EC,

the Project Proponent started the construction and substantially

completed L.2 km long and 10m wide road. The said compliance

has already been informed to the MoEF by the Project Proponent

in its EC six monthly compliance report dated L5.L2.2023.

35. That the Final Report is prima facie premised on un-

substantiated and contradictory allegations, does not have any

evidence or material to support its claims, and has made generic

and vague allegations, if at all âñy, against the Project

Proponent. The claims made against the Project Proponent are

patently false, as per the records of government agencies

themselves, and are copied from general allegations.

36 That the Project Proponent submits that it has always complied

with all the Environmental other applicable laws ensuring

sustainable development. In light of the aforesaid reply, ¡t is

S bm itted that the final report based on conjecture is completely

a

urd and far-fetched and the report ought not to be accepted

deserves to be rejected.
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37. The documents attached at Annexures to this affidavit are true

copies of their respective originals.
a

-"dÑP DEPoNENT

.sÑ* 
vERrFrcArroN

I, the deponent abðve named, do hereby verify that the contents of

my above affidavit are true and to the best of my knowledge

and belief and legal advi true by me. I state that

nothing material has be

Verified at \ orl**,2024.
(i

*

G
DEPONENT

Ðvt.

hPR ?s?'t
A

0E NOTARY P NËLHI
G ta

Mob.:9654768498

"El{L0lE!!g 
To ADÍr4tNtsTER TH E oArH

sEcTroN 139 0tcPc1908
sEcTt0N 297 oF CRPC 1973
DEt¡il fi tGH CoURT RUt Es 1967
PART.6, CHAPTER XV ILL.227

lyt^D^ry 
gI 8y AFil DAvtT BEFO R E N OïAR

l!ltlME c0uRr RUt Ës, 2013
ORDER.X.7
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1.

-Kt
F. No..I-1i01s/l88/2011 - IA' II (M)

Covemment of lndia
Minisily ol Environnrent-- Fo¡-est and Climate Changc

(lmpact Assessment Div ision)
hrdira Paryavaran Bhavva¡r

Jor Bagh Road, Aliganj,
Nerv Delhi - 110003

E-mai I : sharath.kr@gov.in
Tel: 0ll-24695319

\! 
-

Dated: 19 ' APril, 20 I 7

To
1\{/s Mangalore Minerals Pvt' Lttì.
Mi neral House HamPankatta'
Mangalore-s75001'
E-mail: Email: mmPlsand@gmail'com
Fax: 9l- 8742422076

Subject: Asrvan silica santl beneficiatiou plant rvith throughput capacity of 0'6 MTPA

of Nf/s ru"ogulo.. Minerals Pvì. Ltd., village chattara, Allah:rbad, urtar

Pradesh. -Environmental Clearance regarding'

Sir.

l6

tsr

This has reference to youf online application No. tA/uPitN'D/59480/2011 datei 6th

October 2016 along rvith copíes oFEIA/EMþ report seeking envitorrmental clearance under

the provisions of the EIA Nttification, 201)6 for the project ¡nentionecl above' The l'oR-s to

the froject r¡,ere prescribed by the Ministr;- vide letter of even number dated 2l'09 20i l- Tire

proüorË¿ projecr activity is listed at Sl.No. 2(b) in Mineral Beneficiation trnder Categorl' 'A'

of the Schedule of E,lA Notiircation 2006.

2.0 'I'lre project r.vas initially subnritte¡ to the Non-Coal Mining sector on 11 05'20 ll and

case was apprãised during the l7'r'meeiing of Expert Appraisal.Comnrittee (Non-Coal

Mining r""toi¡ helcl o' 20.*07.701t for gra't of ToR- The consideration crlthe proposal ri'as

deferred and the proponent rvas asked to sLrbmit separate proposals t-or lvline arrd ["{ir'eral

Benetìciation plant. Thereafter. the separate application for benefrciation plant was submitled

on 0l .08.201 I to the Non-Coai Mining sec:or and was prescribed Terrns of Reference (ToR's)

v¡de terrer No. J-t l0l5/188/201l-lA.li(M) dated 2lsrseptember, 2011. Based on the ToRs

prescribecl to the project, the project proponent applied for environmental ciearance to the

Ministry online on 0ó. I 0.2016 along with EIA/MP report'

3.0 The proposal of Mis Mangalore Minerals Pvt. Ltd is for setting up a new Si!ica Sand

Benetìciation Plant at viltage Chitrara. Allahabad, Uttar Pradesh with throughput capacity of

0.6 MTPA (6 Lakh TPA) mineral silica sancl. The silica sand ivill be sourced prirnarily' lrorr

the nearby silica sand rnine of M/s. Hari tv'fandir Mineral Traders located at about lkm tiom

the pìant ãnd other nearby mines. The entire ROM transportation will be done by trt¡cks. The

totai land re-quired for the project is l0 ha. l'he land is barre¡r land and clevoid of anl'' tree or

bushes. Tlre proponent has acquired the entire land from the private lanci orvners- It is

¡rroposecl to establish the plant on 6.91 ha. area and in the balance area of 3.09 he. is

earrnarked f-or green bett. No river or water body passes through the projc'ct area. TIte

clistance of, Yamuna River from the Project site va¡ies from 5 to 6.6 k¡n NW. lt ís reported

that Baghla lake is at a distance olabout 9.5 km S\I/.
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4.0 The topograph,r, o1'tlie area is undulatìng a¡tc iiÈs betrveen 25" ll'3C" N to 2ioll'
47'. N latitude atld 81" 4A' 14" E to 8l'40' 3i"E longìtude and is at an eievation of'l l?.8 rn

abovs ¡lean sea level. 1-lre greund water tabllt in at'ta r,¿rries frotn 5.25 m - 19.60 i.Ìl (pre-

rnonsoon) and 1.60 rn - 18.30 in (post monsc,ln). Grouncl water developnrent in the area is

54.9g%, hence it has been categorized as safe category,. No natiq¡ral park, no rvild lifè

sanctuary, no biosphele reselve, no tiger re;err'e nor :lephant reservs etc- are reported to be

located in the core and buffer zone of the project. In buffer zone, presence of Pavocristtttus

(peafoivl), scheduìe I species ìs reported. Approv:d Ccnservation plan foL Schedule-l species

has been provided. The duly approved conserration plan was submitted by the proponent on

21.9.2015. The proponent was advised by the llinistry vide letter No. J-110151188/201l-
IA.ll (M) dated 20.11.2015 to seek the appror.al ai Chief Wild Life Warden (CWLW).
Finally, the proponent after obtaining the approval of CWLW vide letter llo. 21,24/26-

ll(Mangalore l\4inerals PVT). l-ucknor.v dateC 26.2.2016 submitted approved conservatìon

plan to the Ministry on26.2.2416.

5.0 Total quantitv of n'ater required at an'; time in the system for rvashing the sand is

estirnated af 207 KLD. Besides 26 KLD of water will be needed f'or sprinkling and

horticulture. Freslr u'ater requirement n,ill be l8C KLD, q.hich will be drarvn frorn ground

v/ater lor which approval has alreadv been oLfained fi'orn CGWA. About 90 to 940lo ri,ater
will be re-circulated in the system during the beneficiation process. The power requirenrent of
the project is estimated to be 2000 KVA, rvhich will be obtained l'rom the Uttar Pradesh

Po'wer Corporation.

6.0 The base iine study q'as ccnduçted (l6plsrb.r-Deoember, 2011). Public consultation
rvas held on 08.07.2C13. Tlie Project Prcpr-rnent subr¡iüed the EIA report to tire Non-Coal
lv{ining Sector on 26.12.2013. Based on t}re appraisal ol the project on 21.3.2û14. the
proponent rvas directed 1o resubnrit the EIA repor: along with one month revalidated baseline
data. Arnbient air quality rnonitoring (revalidatecÌ one month baseline) was carried out at 8

locatìons during l5th Aprit 2A14 n l5th May 2014 and th: cjata submitted indicated rhat n.ìean
values of Plvlio ranges l':am 100.25 pg/mi tc' 147-9 ¡rgimr. PM25ranges fronl 4ó.35 pgiml to
63.05 pg/mr. SOz Ìanges from 8.0 to lû. 15 pglnr and \Ox rznges from l l.25 ro 15.4 ¡rg/mi.'l-he lesults shorv that the maximum level cf irr,pact on PM will be at abour 400 m (-ì0 to 50

¡tglm3) and at about 400 m to I knl (10 - 3û -ignni). Tre Committee has observed that the
ambient air qualitv is exceeding the prescrit=d lim-ts. r\ir dispersion model was run io
ascertain irnpact of PM on surrourding areas due to plant activities. For mitigation of impacts
oi air pollution fronr DG sets. stack height ,:f 30 m above roof level for D.C. sets are
proposed to be provideci. There is no :labitat in üe ccre zone, therefore, no iì&R is
envisaged.

7-A It is estimated that 60,000 TPA of \.vaste in the tonn of clay, over size and Lrnder size
will be generated at optimunr capacity. Out o, which 36,000 TPA rvill be utilizcd as
aggregate and 24.000'fPA will be dumped in tire eannarked dump yard. This material after
drying will be useC as landfill etc. lt has 5een envisaged that an area of 3.09 ha rvill be
developed as green belt around the pro.ject siìe to attenuate the noise levels and trap tl-,e dust
generated due to the project development activities.

B-0 l'he public hearing for the project r.r'as helcl on 03.()7.2013. The issues raised during
the public hearing inter-alia inciude ernplo'/men: for the locals- pollution in nearbl'0...,
etnployment oppoftunity, demarcation of plant boundary, water lneter, implerne¡taiion of'
railr r.vater harvesting, rnonitoring of ground water -hrougli piezometer etc.

9'll The capital cost of the project is Rs- 20-00 Crores. The capital cost on envìronmentaì
protection ïìleastlres is proposed as Rs. 324.-r Lakhs. The annt¡al recurring cost torvarcls the
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environ¡lental prcltectiorr lìteasures is proposeci al Rs. 67.0 L,akhs. lt has beell rilentionerl that

therc is r1o court case or litigation regarcling the prnject. The proposed plant will requile about

50 direcr ernployees besides 250 indirect workers. 1-he company proposes to invest on the

38.00 lakhs as capital ancl 13.5 lakhs as revenue towards CSR.

10.0 T5e proposal rvas considered in the !2'h meeting of Expert Appraisal Committee

IEAC] (lndustry-l) helil during 27rh -2gth Octqber 201ó; l4th meeting of Expert Appraisal

ðonrmittee IEACI (lndustry-l) held during 22nd - 23'd December 2016; and further

considered iÀ ilre l6,h rneering of Expert Appraisal Committee [EAC] (lndustry-l) held during

6th - 7th March 2017. The Committee considered the specific study carried by project

proponent on dust reductioll by water sprinkling and green belt, After detailed delíberations,

the committee reconrrlended the project for Environmental Clearance and stipulated Specific

Conditions along with other environr:nental conditions while considering for accorcì ol
envi ronrnental clearance.

I 1.0 -llre N4inistry of Environment, Forest and Climate Change has co¡rsidcred the

application based on tlie recom¡nendations of the Experl Appraisal Commiftee (lndustry-l)

an¿ lrereby decided to grant environmental clearance to the above mentioned proposal of
Asq,an Silica sand beneficiation plant of M/s lvlangalore Minerals Pvt. Ltd.. village Chattara,

Allahabad. Uftar Pradesh u¡rder the provision of EIA Notification dated l4tr' September,

2006, as arnended. subject to strict compliance of the follorving Specific and General

conditio¡ls.

rç

A. SPECIFIC CONDITION:

A contirruous rvatel sprinkling s¡,stem rvith timercontrol shall be established along the

roari in addition to mobile water sprinkler during constrr.rction and operation phases.

Strict nreasr-Lres shall be taken lor control of PM: s.

The plantation shalI be carried r.vith local species as per the CPCB guidelines.

Special techniques including use of färm yard manure shall be adopled fbr effective

surviva I oi' plantatiort.

C-lay and Rejected siliceot¡s sand ger-rerated afler the beneficiation plocess shall be

utilised for elnbankments in nrines, stemming material foL the blastirrg, fìlling of low
laying areas, lòundations. village roads, brick making etc. The sartle rnay be rnade

available to tlre end users at fiee of cost. Further, the project proponent is willing to
sponsor a project to work out the effective ¡"rtilization of the rejects fi'om the

benefìciation plant. The outcome of this research rvork rvillbe implerrented.

The projecr proponent shall implement conservation plan f,or in conslrltation u,ith

local fbrest deparlment vvith earmarked funds of Rs. 20.5 lakhs as approved and the

status shall be reported to the Regional Office of tlle Ministry along ivith six monthly
cornpliance reports.

Solar energy shail be utilized in the plant and mining area rvhelever possible.

The project proponent shall implement skill developnrent progranlrnes in accorilance
rvith designed modules of Skill CoLrncil of India (brick rnanuiàcture. con-rposting.
verrrii-conrposl. self-ernployment programrnes, etc-) fbr the iocal villagers to irnprove
their employability as a par-t of Enterprise Social Cornmitment.

The project proponent shall c.an'y out proper metalling of the 1.2 Knr long antl l0 m
wide road at the estimated cost of Rs- 70 takh.

Raw material procured for benefìciation shall be frorn the mine working rvith all
statutory clearances incl ud ing envi ronmental cleara¡'¡ce.
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-ihe measules fo llrevent silicosis to the workel's shail be taken.

The project pioponent shall mandatorily proi,ide personal plotective devices i.e. nose
n1esk, glovcs, goggles, guntboots to ail workers to ensure occupational safety.
'l'lre 

¡lroject proponent shall install 24xl air nronitoring devices to monitor air
eurissions, as providecl by the CPCB and submit report to Ministry and its Regional
Office.

The National A¡nbient Air Quality Emission Standards issued by tlre Ministry vide
G.S.R. No. 826(E) dated l6tr,Ñovánber, 2009 shall be adhered to.

As a part of ambient air quality monitoring during operational phase of the projec!
the air samples shall also be analysed lor their mineralogical com.position and records
maintained.

Gaseous emission levels including secondary ftgitive emíssions from all the soqrces
shall be controlled withìn thc latest perrnissible lirnits issued by the Ministry vide
G-s.R. 414(E) dated 30tr'Ma1.', 2008 and regularly monirored. cuidelines / code of
Practice issuecl by the CPCB shall be follorvecl.

Vehicular pollution due to trarrsportation olraw material and f-rnished product shall be
controlled. Proper arrangetnents slnll also be made to control dust emissiorrs during
loading and unloading olthe rarv material and finislred product.

'Zero' effluent discharge shall be strictly fbllorved antJ no qastewater shall be
clischarged outside the premises.

[.ean tailirrgs generated in the process shall be irnpounded in existing tailing clams,
lntcrmecliate dykes shall be constructed rvithin tailing dam t'or storage óf l"on iailings
to avoid direct contact r.vitli slimes already presenl in tailing darns. Clear water shall
be allou'ed to discharge into downstrearn.nallas through decanting system provided in
tailing dams.

Re-qular monitoring ol influent and eFfluent surface, sub-surfaçe ancl ground water
shall be ensured and treated wastewater shall rr¡eet the norms prescribed by the State
Pollution Control Boarcl or described under the Environr¡ent (Proteition) Act

"vhichever 
are more stringent.

Proper handling, storage. utiliz,ation and disposal of all the solid waste shalì be
ensttred and quarterly repoñs regarding toxic metal contenl in the waste material and
its compositiori. end use of soiid/hazardous wâste shall ire sL¡bmitted to the Ministry's
Regional OJhce, SPCB ancl Ct)CB.

Pre-placement medical exanrination and periodical meclical examination ol. the
workers engaged in the project shatl be 

"arii"d 
our ancl records maintained. For this

purpose, the schedule of heatth examination of the workers should be clrawn and
fol lowed scrupu lously.

A time-bound action plan shall be submined to reduce solid waste generation due to
thc project lelated activity, its proper utilization and disposal.

A Risk and Disaster Managenrent plan shalr be prepared and a copy submitted to theN4irrist'y's Regionai ofñce, spcB and cpcB r.r,ithin 3 rncnrhs of issr¡e of
en vi ronllent clearance letter_

1::::l lelt 
in rhe proposed 5. r 8 ha shart be deveropecr by pranting native and broadreaveo r'ee specres in consultation wirh local DFo, local cornmunit! and as per cpcBguidelines.
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x:rv- T¡e Conrpan¡,shall subniì1. rvithin ihree months, their policy towards Ccrporzrte

Environnlent lìesponsibiiit-v u,hich shell inter-alia address (i) Standard operating

process/proceclure to bi-ing into focus any infringernent/cleviation/ violation of
elvironmental or f'oresr norms/conditions. (ii) Hierarcirical system or Adninistrative

order of the Company,to deal with environmental issues and ensuring compliarrce to

the environt¡eutal clealance conditions and (iii) System of reporting cl' Íìon-

compliance/violation enviroílnletltai norms to the Board of Directors of the lornpany

and/ol stakeholders or shareholders.

xrvi. The pro.iect proponent shall provide f'or solar light systenr for all comnron areas, street

lights, villages. parking around project area and maintain the sante regularly.

rrvii. The project proponent shall provirle for LED lights in their offices and resiJential

areas.

rxviii.At least 2.5 9/o of the total cost olthe project shall be earmarked for the Enterprise

Social Conlr¡irrnent (ESC) based on issues raised drrring public consultation, local

needs and action plan rvith financial a:id physical breal<up/details shall be prepared

and subnrìtted to the lv4irristry,'s Regional Ofiìce. hnplementation of such program

shall be ensut-ed accordingly i¡r a time bot¡nd mannef.

xxix. The proponent shall prepare a detailed CSR Plan for the next 5 years including annual

plans for each year fbr the existing-curn-expansion project, ìncluding village-wise,

sector-r¡,ise (l'lealth, EtJucation, Sanitation, Skill Development and Infrastructure

activities iu consultatìon rvitlr the local comnutrities and administration. 'flre CSR

Plan rvill include the a¡nount of 2% of annual profìts as provided for under Clause 135

ol'the Companies Act. 20 13 rvhich provides îor ZYo ol the average n€t ¡rofits of
previous 3 years tor.rards (--SR activities for life of the project. A separate budget head

shall be created and the annual capital and revenue expenditure on variot¡s activities

olthe Plan shall be sLrbmitted as pari olthe Cornpliance Report to the Regional Office
of'thc Ministry. The cletails of the CSR Plan sliall also be uploaded on the ccmpany
rvebsite and shall also be provided in the Annual Report of the company.

\xx. Provision shall be ma<jc t'or the housing of construction labour within the site with ali
nÊcessary infrastructure and lacilities such as iirel for cooking, mobile toilets. mobile

Sl-P, Salè drinking water. rnedical and health care, cr'èche etc. The housing may be ir-
the for'¡n of ternpolarl structures to be rcmoved after the completion of the projtct.

u GENERAL CONDITIONS:

The pro.]ect aLrthorìties must strictly adhere to the stipulations made by the Uttar
Pladesh Pollution Co¡rtrol Board and the State Covernment.

No tirther expansion or modifìcations in the plant shall be can'ied out without prior
approval of the Ministry of Envilonrnent, Forests and Climate Change (MoEF&CC).

At least four ambient air qLrality rnonitoring stations should be establisl'red in the
dou'nward direction as well as rvhere maximum ground level concentration oT PMro,
PMz;, SOz and NOx trre anticipated in consultation with the SPCB. Data on anrbient
air quality and stack ernission shall be regularly subrnitted to this Ministry in:luding
iis Regional Office at l.,ucknorv arrcl the SPCB/CPCB once in six months.

Industrial wasteu'ater shall be properiy collected. treated so as to conform tc¡ the
standards prescribed under GSR 472 (.8) dated lgth May, 1993 and 3ls'Decenrber,
1993 or as amendecl form time to time. The treated wastenater shall be u¡ilÞed for
plantation purpose.

R\-iJ1
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L v. 'l-lre overall noise levels in and aroLrnd the plant area shall be kept well ivithin th:

standards (¡ì5 d13(A)) b-v ploviding noise c,)ntrci rìreasLrres írrcluding acoustic ltoocls,

silenc,ers, enclosures etc. on all sources olroise gcneration. The alnbient noise le.,,elS

should corrfbrm to the standâr'ds prescribej under EPA Rules, 1989 r,iz.75 clBir\)
during da-v" time and 70 dB(A) tturing night -irne.

vi. Occrrpatiorral health sLirveillance of the rvo:'kers sl-rall be rJone on a regular basis ancj.

records maintained as per the Factories Act-

vii. The company shall dcvelop rain water harvesting struciures to harvest the rain water
f-or utilization in the lean season besides recharging the ground water table.

viii. The ¡rroject proponent shall also cornpll' with alt the environmental plctection
rneastrres and safeguards recorlmended in the EI¡\/EMP report. Further. the ccmpan.i
ntust undetlake socio-ecorromic clevelopnrent activities in the surrounding riliages
lìke conrnlunitv developrnent prograrnrnes. educationai plogramrires. drinkin6; u,ater
supply and health care etc-

ix. Requisite 1ìrnds shall be eannarked lowarcjs capital c,ost and recurring cost/annum fbr
etrVirontnent pollution control rneasures to irnplement the conditions stìpulated by the
Mirristry of Environnrent, Forest and Clin-,ate Change ílvloEF&CC) as well as the
State (ìovernrnent. An impleméntation schedule for implernenting all the conclitions
stipulated herein shall be subrnitted to the Regional Office of the lvlini;try at
Lucknorv. Tlre luncls so pro'ided shaÌl not b: clivcned l-or any other purpose.

x. A co¡11'olcleara¡rce letter shall be sent by the proporlent to concerned Parrchayat. Zila
Parishad/iVlunicipal Corporation. Urban Local Bod;- anil the local NCO. ilany, frorn
u'hotr st¡ggestions/t'epresentations. if anr- lvere receivecl ivhile processìng the
proposal.'lhe clearance letter shall also be put on the rveb site of the cornpany b,v the
prop()nent.

ri- 'l'he pro.ject propone!ìt sliall upload the status of' conrpliance of' tl.re stipulaied
etlvirtltitnent clearance condiiions, including resuhs oI rrronitored data on their
rvebsite and shall update the sanre periodicall¡r. lt shall silrultaneously tre sent to rhe
lìegional OfÏce of the MoEF&CC at Luckn:w. The respective Zonal Office of-CpCB
and the SPCB The criteria pollutant levels narnely. PMro, SOz, NOx (ambient levels
as u'ell as stack ernissions) or critical sectcral paranteters, irrdicated fbr the projects
shall be nlonitored and displayed at a conv:nient location near the main gate olthe
cornpanv irr the public do¡nain.

xii. The pro-ject proponent shall also subrrit six rnonthi¡, reports on the stat¡-rs of the
contpliance of the stipLrlated environmental conditions including results of rnonitored
data (both in hard oopies as rvell as brv e-mail) ro the Regionalôffìce of MoEF&CC,
the lespective Zonal Offìce o1' CPCB ancl the SPCB. The Regional Office .rf this
lviinistr¡' at Lucknou'/ CPCB / SPCB shall monitor the stipulated condiiions.

xiii- The environtnental slaternent f'or each fìnancial year ending 3lstMarch in Fonn-V as
is marrdated to be sirl'¡rnitted by the project pfoponent to the concer.ned State pollution
Contrt-¡l Boarcl as prescribed under the Ervironment (Protection) Rules, 19g6, as
arnencled subsec¡uently, shall älso be put on t1e vvebsite of tlre cornpany along lvith tlle
stattrs of compliance of environmental conditions and shall also be sent to the
respective Regional offìce of the MoEF&ccr at Lucknov' by e-r,ail.

xiv' The Project Proponent shall inf'orm the public that the project has been accorded
ent'irorlmental clearance b-y the Ministry and copies oi t-lr" clearance letter ar.eavailable r,vith the SpcB and rnay arso b,e seen at website of the Minisrry of
Environmet]t, Forests and Climate Change (MoEF&CC) at http:/envfor.nic.in- -lhis
shall lrc advertised within seven days from the date of isiue of tlìe clearance lefter, at

l:¡^'ironn'¡entuÌ (learance.fi.tr Asrran silica,ra,rÏ":r"r!;Jl,,r,t pt¡¡¡1 6.[¡\,t;5 l,!ailgalore jvtine¡.ol.s pt-t. I.tc]..
t,illage Chnttora. Altaiatsad. Utta¡. pt.adcsh.
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leastintwolocalnewspapersthatarervidell,circulateclintlreregionoflvhiclronc
shall be in tt.," uer,ìacuiå, iunguug" of the localitv concerned arrd a ct'rp-v of the same

should be f,orwardecl to the Regional offrce at Luck:'norv'

Xv.ProjecîaLrthoritiesshallinft.lrnrrlreRe-gionalofficeasrvellasthelvlinistry.thedateof
fìna'cial closure and fìnal approval ortn" f.o1""t by the concernecl authorities ar,d the

date of commeneing the land clevelopmenl' work'

l2.0Tlrelvlinistrynrayrevokeorsuspendtheclearance,ifi,',ple'n"ntationofanyotthe
above conditions is not satisfactory'

rlate aclditional conditions ìf lbund necessar)"
13.0 The Ministr.v r€serves the right to stlpt

The Cornpan¡-' in a time"ùot'n¿ tnontitt shall implement these conditions'

14.0 The above conditions shall be enforced. irrter-alia under the provisions of tlre Water

(Prevention & Control of Pol lution) Act, 1974= the A ir (Preventton & Control of' Pollution)

Act, l98l- the Environment (Protection) Act' 986. Hazardous and Other Wastes

(Management and TransboundarY Movement) Ru les' 2016 and the Public LiabilitY I nsul'ance

Act. 1991 alongw ith rheir amendments and rrrles'

5. Grrarcl File / Record File/Monitoring tìle'

(sharath Kumar Pallerla)' Scientist'F'

(shararh *_#ffi:ïl;l

Conv to:-

l. The Secr-etary' Department of F'nvironmenl Governnrent ol tJttar pradesn'

2. The clrairr.¡ran, c.entral Pollutìorl control Board' Parivesh'Bhut'un' clllD-cum-office

Cå*pt"x. East'Arltrn Nagar, Nerv Dellrì' I 10012'

3. 'f'he chairr¡an. Uttar Pradesh Pollution control Board' Building'No' 
'fc-12V' Vibhuti

Khand. Gotnti Naga'. Lucknow-226 010' Fax: +91-522-2720164

4. The Additional principal chief conservaror of Forests (c) lr4inistry of Errvironment

FcrestandClimateChangeRegionaloftìce(ËZ),Kendriya-Bhawan,5thFloor'Sector
" lì". Al i ganj, Lucknow -izOOlO. Email : roczf dot] I ko-rnef{atlnic[dotl i n

,L.

-4-.4al.t

-

!,nr i î on nÌ e,?t a! ( l e cu'a nc e.for hlungalore Ilineruls Pvt- l,td.,
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F' No. J-I 1 0l 5/188i201 I -lA'l l(vl)
(ìovcrn¡ncnt o i' ì ndii¡

N'linistn' t¡f EnvironmerËt' Forest anrJ Clinra

ImPact Assessnlent L)i"'ision

te (ìhainge

lnil i ra ParY avaratr llhar'¡in'
,{ligarrì. Jor l}ag}r I{o¿tl'

- 
ì{er¡ Delhi- l I () ( o'l

E-ruail : sharath'kri¿Çgor'i n

Datcd: ?8tr' Jul)'. Jo I J

Tr

I^I t)"

M/s l\'tang¿lorc Minerals Pvt' Ltd'
\¡illai¡c Asllran Ncar Chattara'
'lehsi Barcr. Disti Allahabad' Llttar Pra'lesh

sub.iect: Asrvan silic:r santl Benefici¡tion Plant rvith throughput capacity of Û'6 ivITPA

of N{/s }fangalore Mincrals fiivate Limitcd, Vittage (lhattart' Allahabad'

Uttar Prad*stt' - Corigendum ter EC

Sir.
.I'hishasref'erencel.ouronlineapplicaticlnrideprclptlsalncl'I,{,iUP/IND/594801]01'

ilate<l rnd Nfay 2017 lcrt corrigen¿un","io enui'o''mental clearance granted vide J-

il015/lggi20l l-lA. IItM) on l9'h April ?0Li uncier lhe pro'isi.ns o1'the EIA Notification'

2{)06 fbr 1he abovc-nrcntionccl pro.iect'

l.{} lt r,,,as infbrnlccl [ha]l proposcd As,$'an Sìlic¿r Sarlil tlerlelìcìation P]ant is Jtcatcd at

Vilt*ge dsrvan X.ar Chattara' l'ehsil Bara' Distt ¡\llahabaci' LJP' F{owever' in thc Ë:C

l,etturvideletterdateclJ-l]01-5i188i20.1-IA.II(M)datecll9.04'20l7.thelocaticln'*a:;
nrerri''ed as yillage ðhattirr¿r in the sr¡h'iect ol'r-hu ictter as uell ¿rs llan'atio¡r ât para no' (i)

.l'rhe letter.'lhcrci'rc. pp rct-lucstcci lor itrc slii rlloclilicatitln in villagc uame 'f tire Planl-

'Ihe ilr¿lirer ai,., ¿el¡t,.,are.t ilt,rhe 2[).]'E.tC.nie.:ring lrclld ciurin-u l0|h * l?,|'Jul¡,20]7 and

îi:e comnlittcc rûcoiïncndccl tìrr issue of ':'tli-rigenclum'

!Í

ffi

3.0 tlase<J on tl1tllo-c-lll:ll9.ltl=¡tL¡-qglgg!
I'allowsl

I,'t¡r Itead as

I ocntccl ai village Chattara. A Ìlahabad. I..ocated al Village Asw'an Near Chattara
'l'chsil lì Disit;\llahabad. tj tßr Prâde sh

t,rtar Pradesh

ffi Tltis issues lvith the approval of the Compctent Authority

(Sh*rath Kunrar Pallerla t

ü
Scientist'F'/I)irector

Copv to:
I ). The Principal Secretary, Deparünenl 'rl'E,nvironmeltt' Covernüìent of Uttar Pradesh

2). ]'he Arl<iitional Principal Chief Cc.rscrvator of Forests {C)' N4inistry of Ënv'ironmcnt'

I..orest and Climat. i'hung.. RegLonal ()11'rce (.CZ), Kenctriy'a Bharvan' 5th F loor'

Sector "l{", Aligani, l-ucknoiv -216l)20'
3). 'l'he Distric.t collector. Allahabad District. tJttar Praclesh'

(Sh'arath Kum¡r Pallerla)
Scientist'F'/Director

9¿/.> '<-
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1115122,11:19 AM
about:blank

Registration No.: 202208001195

Name ofthe Owner SANTHOSH MENDON

Designation MD

qð

Company Addross
iiflrff qrr qrr

VI LLAG E ASWAN, CHHATERA, BLOCK.JASRA, TEHSIL.BARA'

Address of the Applicant ASHA NIVAS MATADAKAN ROAD, NEAR SYNDICATE BANK

Date of Submission 3010812022

Location Particulars

D¡strict PraYagraj

Plot No./Khasra No, 1,2,3,4,7 ,14,45

Warcl No.iHof cling No.

Particular of the Existing Well and Pumping Device

Date of 0110512017

Construction/Sinkin g of
the Well

Type of Well Tube Well/Boring

Purposa of well ndustrial

Strainer Position (For lube Well)

Type of Pump Used Submersible

Operational Device :lectric Motor

[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING

wELL FoR ¡NDUsTRIAL/ coMvlÊncnr-/ INFRASTRUGTURAL oR BULK USER oF
GROUND WATER

GROUN D WATER DEPARTMENT
(Narnami Gange & Rural lVater Supply Departnrent)

Ministry of Jat Shakti
Government of Uttar Pradesh

Form I (C)

Iunder section l4 of the uttar Pradesh Ground water Management and Regulation Act' 2019']

AUTHORIZATION/ NO-OBJ ECTION CERTI FI CATE NO: NOCO39771

VALID FROM 08t1012022 TO 07 11012027

{uls10(1) of the uttar Pradesh Ground water Management and Regulation Act, 2019}

Applicatíon Form Serial PGRJ0822NlN0')56

No.

Specimen Signature

Block JASRA'

Municipality/Corporat¡on No

NA

Company Name

tffi ørqrq

Authorization Lettor
qrflmrrF*

MANGALORE

MINERALS PVT
LTD

Download

45.00

1.50

20.00

Depth of the Well (ln

nretor)

Assembly Size(For Tube

Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

about:blank

-?-/¿4-
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about:blank
1115122,1i:19 Al'tl

' Date of Energization (ln Case of Electric Pump) 3011012022

Maximum Allowable

Running Hours Per DaY:

Recharge Required

r Maximum Allowable Rate
I of Withdrawal {m3/hr.):

' Maximum Allowable

Annual Extraction of
Ground Water:

20.00

24000

¿.00

12000.c,0

This No-objection 
""u,r,""," 

,rrn"nr"* in" owner appricant (user) to sink a well in the location specified at Sl (2) for extractìon of ground

water at a rate not exceeding that as shown at sl. (3j), for Runnirig Hours per day as shown at sl. (3k), and for maximum allowab e annual

extractionofgroundWaterasshownatSl.(3k)andisvalidsubjecttothsobservanceoftheconditionsstatedoverleaf,

i-iotder of this Noc is hereby directed to assure.annual recharge of 12000.00 cubic meter, as specified under the applicati:n forn within the

gìven time po|iod

GENERAL CONDITIONS

Holder of this Noc is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started

after registrâiion ol his/her NOC.

ln case ol any change of ownership of the proposed well, fresh autlrorization has to be obtained'

No chanç.¡e of Iocatìon, design, rate of withdrawal and pumping cevice in respect of the proposed well as indicated at sL (2) and (3) of lhìs

certiflcate shall be made without prior permission of the competent Authority. Any deviatiorr in this regard shall lead to cancellati'cn of tris

authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affìx digital water flow meters

(conforming to Bls/ ls standards) having telemetry system in the abstraction structure, wiich record rate and quanium of extraction, at outlet of

pumping cjevices ¿rnd it shall be presunroo that the quantity recorded by the meler has boen extracted by the said user, unt¡l the contrâry is proved'

The rate of exlraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water moterg

ïhe concerned Authorìty reserves the right to stop extraction of ground water from the well due to quality hazards or any olher reasons, if ihe

siluaiion so demands

ln case of any change of ownership of the existing well, fresh registratìon has to be obtained'

Nochangeoflocation,design,rateofwithdrawal andpumpingdeviceinrespectoftheexist¡ngwell asindicatedatsl.(2)and(3) ofthiscertificate;

shajl bo made without prior permission of thê competent Authority, Any deviation in this regard shall tead to cancellation of th¡s reg¡stration

ln case, any of the particulars I information furnished by ihe applicani in his application for issuance of this regisiration is found lo be in:crrect

,Juring verifioation ât any subsequent siage , this registration is liable for cancellation'

The certilicale of ¡\uthorization/ Noc shail be valid for a perioci of fìve years frorn the date of ¡ssue. The applicant shall have io apply for renewal

:hrough a fresh application, at least ninety days prior to expiry of its validity'

construction of p¡ozometers and installation of digital water level recorders with telemetry shall be mandatory for user. Dopth and zone tapped of r

piezometer should be commensurats with that of the pumpìng well. The data, obtained from digital water level recorders shall be made available to I

rhis offìce on monthlY basis

Guidelines for lnstallation of Piezometers.and their MoLitoring

piezometer is a borewell /tubewell used only for measuring the urater level by lowering the tape/ sounder or automatic water level measurins

equipnrent. lt is also used to take wator sample for water quality lesting when ever needed. General guidel¡nes for installation o'piozometers are

as follows:

o The piezometer is to be installedlconstructed at the minimum of 50 m distancê from the pumping well through which grcund weter is be ng '

withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the p¡ezometer should be same as is case of tho pumping well from which ground water is be¡ng aþstracted. lf, mcre than

one pìezometers are installed the second piezomeier should monitor the shallow ground water regime. li'will facilitate srallow as well as

deeper ground water aquifer monitoring.

o No. of piezometers to be construcled & Type of water level mon¡tor¡ng mechanism shall be as per þolow table:

Monitiring l.rleclranism
I S.¡lo : Quantum of Ground water withdrawal (cum,/day) No.of piezometers required 

t¡unr"l DWLR with -.lemetry

1 <10 0 0 0

11 -50

50- 500

> 500

about:blank

0

¿

.'.

0

0z

2

3
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o ïhe measuring frequency should be monthly and accuracy of measurement should be up to cm' the reportec measurement sh9ufil be

given in meter uplo two decimal'
i ô For measurement of water level sounder or automatic water level recorder (AWLRy D¡gital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy'

o The measurement of water level in piezometer should be taken, only after tho pumping from the surrounding tube wells has been stopped

for about four lo six hours.

o All the dotaìls regarding coordinates, reduced level (with respect to mean lovel), depth, zone taped and assembly lowered should be

provided for bringing the pìezometer into the Hydrograph Ì\4onitoring system fcr Ground water Depariment' iJttar ¡radesh' ani for its

valiclation.

a Thegroundwaterqualityhastobemonìtoredtwìce¡nayearduringpre'monsoon(lr4ay/June) 
andpost-nonic'on(october/November)

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle) to lhe concemed Director'

Ground Water Department, Uttar Pradesh, for chemical analysis'

o A permanent display board should be installed at piezorneter/Tube wells site for providing the location, p¡ezcmeter/ tube well n'¡mber'

clepth and zone tapped of piezometer/tube well for stantJard referencìng and identifìcation'

o An¡r s1þç¡ site specific requìrement regardihg safety and access for measurement may be taken caro of'

. Any other conciition(s) that may be rmposed by the concerned Authority'

. ln case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is frund to be incortelt during

verifit;;¡tion at any subseqr.rent Stage, this permit iS liable for cancellation.

SPECIFIC CONDITIONS:

(A) For lndustriat user: No objoction certificate for ground water extraction by industries shall be granted subject to the fcllowing spelific

conditions

ì) No Objection c¿:rtìficate shall be granted only in such cäses where local government water supply agencies are no: able to supply the desired

quanrity ot wa:er.

ii) All indLrstries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground \vater resources'

¡ii) Ail irìdustries abstracting ground water in excess of 100 nì3/d shall be required to undertake annual water aud¡t through confederatic'n of lnd¡an

Industries (clt)/ Federation tndian chamber of commerce and lndustry (Flccly National Productivity council (NPC)/ PHD chamber of commerce i

& lndustries certified audìtors and submit audit reports within three months of completion of tlre same to Ground V/ater Department Uttar Pradesh'

All such industries shalt be required to reduce their ground water use by at least ZQlo over the next five years throJgh appropriate means'

i,.,) Constructíon of observatìon well(s) (piezometerXs) wìthin the premises and installation of appropriate water ler¡el monitoring mecharism as

mentìoned in Generai cond¡tion no.1o shall bê mandatory for industfies drawing/ proposing to dfaw more than 10 m3 /day of ground lvater and'

Monitoring of water levet shall be done by the project proponent, The piezometer (observation well) shall be const'ucted al a minimum cistance of

s0 m from the bore well/production well. Depth and aquìfer zone tapped in the piezometer shall be the same as that cf tlre pumping wel/ wells'

Monthly water level <jata shall be submitted online to the Ground water Department, uP,

v) The proponent shail be required to adopt roof top rain water harvesting/ recharge in the project premises. lnduslries whilh are likely 10 F'ollute

ground water (chem¡cal, pnarmaceutical, dyes, pigments, pa¡nts, tsxtiles, tannery, pestic¡des/ ¡nsectic¡des, fertil¡ze's, slaughter house. explosives

etc.) shall slore the lrarvested rain water in surface storage tanks for use in the industry.

vi) lnjection of treated/ untreated waste water into aquifer system is striclly prohib¡ted.

vii) lndustries which are likely to cause ground water pollutìon e.g. Tanning, slaughter Houses, Dye, chemical/ Petrochemi=l, coal washeries'

other hazardous units eLc. (as per cpcB list) need to undedake necessary well head protect¡on measLlrês to ensLre ¡revention of ground water

pollution.

(B) lnfrastructural User: The No objection cedificâte for ground v/ater abstraction will be granted subiect to the fcllowìng scecif¡c conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be requìred to carry oul regular monitoring of devratering d¡scharge rate

(using a d¡g¡tat water flow meter) and submit the data online to Ground v/ater Department, uP as applicable' Monitoring ¡ecords and resulls

should be retaìned by the proponent for two years, for inspection or reporting as required by District Ground Water Managelent Counc l'

ii) lnstallation of Sewage Treatment plants (STP) shall be mandatory for new projects, where ground water requir€meni is more than 20 m3 /day'

The water from STP shall be utilized for toilet flushing, car wash¡ng, gardening etc

Dale '.02!1112022

Place: Prayagraj

This certificate is electronically generated and does not requ¡re digital signature

about:blank

-4*r'?¿-
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1115/22, 1120 AM

Registration No.: 202209000055

Name ofthe Owner SANTHOSH MENDON

Designation l"¡D

qö

Çompany Address
rffiø-rqar

VI LLAG E ASWAÌ.I, CH HATE RA, BLOC K.JASR'A, TEHSI L-BARA'

AddressoftheAppl¡cantASHANIVASMATADAKANRoAD,NEARSYNDICATEBANK

Date of Submission , 0110912022

Location Particulars

D¡strict Prayagraj

Plot No./Khasra No. 1'2,3,4' 7 '14,45

Ward No./Holding No.

Particular of the Ex¡sting Well and Pumping Dev¡ce

Date of 0110512017

Construction/Sinking of
the Well

Type of Well Tube Well/Boring

I Purpose of well ndustrìal

Strainer Positio¡r (For Tube Well)

Type of Pump Used Submersible

Operational Device :lectrìc Motor

lsee Rule B(1)l

AUTHORIZATION/ NO.OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING

WELL FOR INDUSTRIAL/ COMMÊCCIÀUI IruTN'ISTRUCTURAL OR BULK USER OF

GROUND WATER

GROUN D WATER DEPARTMENT
(Narnami Gange & Rural flater $ti¡lply Departrnent)

Ministry of Jal' Shakti
Governtnent of Uttar Pradesh

Form 8 (C)

[under section 14 of the uttar Pradesh Ground water Management and Regulation Act' 2019']

AUTHoRIZATIoN/No-oBJECTIoNCERTIFICATENo:NoC025445
VALID FROM 08t1012022 TO 07 11012027

tUlS10(1)oftheUttarPradeshGroundWaterManagementandRegulationAct,20l9}

ApplicationFormSerial PGRJC922NlN0057

No.

Specimen Signature

Block .LASRA

Munlcipality/CorPoration l'lo

NA

Company Name

rffiqã¡il-q

Authorlzation Lotter

srfkm-Rc"

I,{.ANGALORE

I.'III.,IERALS Pì/T

LTD

Dcrvnload

45. l0

1.51

2rl.l0

Depth of the Well (ln

meter)

Assembly Size(For Tube

Well)

H.P. of the Pump

Rate of Withdrawal
(m"i hr.)

about:blank

P4t/2t-4-
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about:blank
11/5t22, 1i:2A ANI

Date of Energization (ln Case of Electr¡c Pump)

Maximurfl Allowable Rato 2A'00

of Withdrawal 1m3/hr.¡ :

Maximum Allowable
Annual Extraction of
Ground Water:

24000

o1t0212020

Maximum Allowable

Runn¡ng Hours Per DaYl

Recharge Required

4.00

1 2000.00

given time Period

GENERAL CONDITIONS

Holder of this Noc is hereby directod to fìll from .1 (A) for registering hìs/her well within 90 days as mentioned ìn apptication form shall only started

after regislration of his/her NOC.

ln caseit any change ôf ownershìp of the proposed well, fresh authorìzation has to be obtained

No change of locatìon, design, rate of withdrawal and pumping device in respect of the proposed well as indicated ai SL (2) and (3) of this

certifìcate shall be macJe w¡thout prior permission of the competent Auth,rriiy, Any deviation in thìs regard shall lead to cancellation of this

authorization

For the purpose of measuring and recording the quantity of ground water extracied, every said user shall affix digital water flow meters

(conforming to Bls/ ls standards) having telemetry gystem in the abshaction structure, which record rate ancj quantum of extraction' at outlet of

pumping devices and it shall be presumed that the quantity recordecj by :he meter has beon extractod by the said us6r, until the contrary is proved'

The rate of extraction of ground water from the well as shown in item 3(k) shall not exceêd to tho recorded rato from water meterg

The concerned Authority reserves the right to stop extraction of ground v¡ater from th6 well due to quality hazards or any other reasons' ¡f the

situation so demands

ln case of any change of ownership of the existing well, fresh registraiior has to be obtained'

Nochangeoflocation,design,rateofwithdrawal andpumpingdeviceinrespectoftheexistingwell asindicatedatsl.(2) and(3) ofthiscert¡ficate'

shail be made wiihout prìor permission of the competont Authority. Any deviation in this regard shall lead to cancellation ol this registration

ln câse, any c,f the particulars I information furnished by the applicant in his application for ¡ssuance of this registration is found to be ¡ncorroct

during verìiicai.ion ai any subsequent stage , this registration is lìable for :ancellatÍon'

The cedificate oÍ Authorization/ NOC shall be valid fo.r a period of fìve years from the date of issue. The applícant shall have to apply for renewal

through a fresh application, at least ninety days prior to expiry of its validity'

Constructìon of p¡ezomeiers and installation of digital water level recorders with telemetry shall be mandatory for user' Depth and zone tappsd of

piezometer should be commensurate with that of the pumping well. The Jata. obtained from digital water level recorders shall be made evailâble to

this oflice on rrionthly basis

Guidelines for lnstallation of Piezomeiers aId their Monitoring

piezorneter is a l¡orewell /tubewell used only for nreasuring the walef level by lorvering the tape/ sounder oi automatic water level measuring

equiprìtent. tt is alsc L¡sed to take water sarnple for water qualìty test¡ng lvhen ever needed, General guiclelines {or installation cf giezofneters are

as lollov,,s.

The piezometer is to be ¡nstalled/constructed at the minimum of 50 m distance from the pumping well through which ground watÊr ¡s being

wilhdrawn. "fhe dianleter of the piezometer should be about 4" to 6".

ïho cjepth of tho piezometer shoutd be same as is case of the pumping well from which ground water ¡s being abstracted. lf, mo€ than

one piezometers are installed the second p¡ezometer should monitor the shallow ground water regime' lt w¡ll facilitate shallow as well as

deeper ground water aquifer monitor¡ng,

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monìtiring Mechanism

S.No Quantum of Ground water withdrawal (cunVday) No.of piezometers required
lvlanual DWLR with Telometry

1 <10 0 0 0

2 11-5Q 1 1 0

3 50-500 1 0 1

4 >500 2 0 2

This No-objection certifilate .u,non ". 
in. o*nrr.ppr¡cant (user) to sink a well in the location specifìed at sl' (2) for ôxtraction of ground

water at a rate not exceeding that as shown at sl. (3j), for Running -.lours per day as shorvn at sl. (3k), and for mâximum allowable annual

extraction of ground water a! shown at Sl, (3k) and is valid subject:o the observance of the conditions stated overleaf'

Holder of this Noc is hereby directed to assure annual recharge of '12000.00 cubìc meter, as spec¡fìed under the appl¡cation form within the

a bout:bla n k
2t3
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o The measuring frequency shoufd b€ monthly and accuracy of measljrement shoulcl þe up to cm' the r€porte'J measurem€nt should be

o P,J::åiî:ï::ffî:,li:i:l'"orn¿", or automatic water rever recorder (AWLRy D¡sitar Automatic water level recorder (D!\'-R) with

" i[îjT,:i::ff:?i:t:::;:1fi:::'J:iJ;shourd be taken, onr/ arer rhe purnp¡ns rrom the surroundins tube werrs has been stopped

" i,i,i""::lï: llJriJlli;.,.inates, reduced tevet (with respect to :nean level), depth, zone taped and assemblv lowered snould be

provided for bringing the piezometer into the Hydrograph Monitorinç system for Ground water Department' uttar Pradesh' and for its

validation.

o The ground water quality has to be moniiored tw¡ce in a year during pre-monsoon (May/June) and post'monsoon (october/November)

periods.QuatitymaybegotanalyzedfromNABLaporovedlab'Besides,onesample(lltcapacitybottle)totheconcernedDirector,
Ground Water Department' Uttar Pradesh' for chemical analysis'

o A permanent display board should be installed aLfi"zometerfrube wells site for providing the location' piezometer/ lube well nr'¡mber'

ClepthandzorretapÞedofpiezometer/tubewellforstandardreferericir.gandidentification.
o Any otlrer site specific requirement regarding safety and access for measurement may be taken care of'

Any cther concijtion(s) that may be imposed by the concerned Authority'

rn case, any of the particurars i Ìnformation furnished by the appricant in hìs apclication for ìssuance of this pernrii is'ound to be inccrre':t durinS

verification at åny subsequent stage, this permit is liable for cancellation'

SPECIFIC CONDITIONS:

{A) For lndustrial usen No objection cêrtificate for ground water extractior by industries shall be granted subject tc the lollowing spe':iÍìc

i,ïi åï1.,,"., ceriiíicaie shall be granied onry in such cases where local grvernmenl water supply agencies are nc't able to supply tha desired

quantiiy of waier.

ii) Ali industries shall be requìred to adopt latest waier efflcient technologies so as to reduce dependence on ground water resources'

iii) Aìl industries abstracting ground water in excess of 100 m3/d shall be recuirad to undertake annual water audit thfough confederati¡n of lndian

lndustries (cil)/ Federation tndian chamber of commerce and lndustry (Flccll,/ National Productivity council (NPC)/ PHD Chamber ol commerce

& lndustries cerlified aud¡tors and submit audit reports within three months of complet¡on of the same to Ground water Department uitar Pradesh'

AII such indusiries shall be required to reduce their ground water use by at least '2)o/o over the nexi five years through appropriate means'

iv) construcliorr of observation welì(s) (piezometer)(s) withín the premises ard installation of appropriate water level monitoring rnecharism as

menlionedinGeneral condÌtionno.l0shall bemandatoryforindustriesdra'ling,'proposingtodrawmor@than10ml/dayof 
grouncw3terand'

Mon,loring of water level shall be done by the pro.ject proponent. The piozorleter (observation well) shall be constructod at a minimum 'jistance of

50 m îrom the bore well/production well. Depth and aquifer zone tapped in the ciezometer shall be the same as that of the pumping we l/ wells

Monihly water levei data shall be submitted online to tho Ground water Deparlment, uP'

v) Tire prononent shail bs required to adopt roof top rain water harvesting/ rechargo ìn the project premises lndustr¡es which are likely:o polluæ

ground warer (chemicai, oharnraceurical, dyes, pigments, paints, textìles, tarnen/, pesticìclêsi insecticides, feriilizors, slaughter house' :xplosiws

eic.) strall slo.e lite liarveste C rain water in surface Storage tankS ior use in .ire industry'

vi)lrjectlonOftreat.cd/Ul'ìtreãtedwastewaterinloaquifersysiemisstrictlyçrohibited.
vii) Industfìes whìch aro likely to cause ground water poìlut¡on e.g. Tanning, slaughier Houses, Dye' chemical/ Petrc'chemical' coal w¿;herìes

othe: l.azardous units etc. (as per cpcB list) need to undertake nu.rrrury we I head protect¡on measufes to ensure prevention of ground u/ater

pollut:crn,

(B) lnfrastructural user: The No objection certificate for ground water absiraclion witl br: granted subiect to the foliowing specifìc cor'iitions:

ì) ln ::isc of inf;.astnrcture projects that require dervatering,lrroponent shall br: required to carry out regular rnr:nitorirg of dewate'ing di:charge rate

(usirç; a oigital .ilatir flow nrete r) and submit the data cnline to GrcuncJ WateÌ'Depafiment' UP as applicable' f/onito'ing records and results

shor,ld be reiainecl by iire proponent for two years, for inspection or reportin¡ as required by Distrìcl Ground water lvlanagement council'

ii) lrrsiiiltariorr of Servage Trealment Plants (STP) shall be nrilnc1aiory for nerr' pi'cjects. rvhere grourrct waier reqtlirsmerlt iS morê than 2l nì3 /dAr''

The water from sTp shalf be utilized for toilet flushing, carwashing, gardenirg e:c

Dale ',02fi112022

Place: Prayagraj

about:blank

This certificate is etectronically generated and does not require digital signature
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GROUN D WATER DEPARTMENÏ
(Narnanri ßanqe & Rural Water Supply DepartnrentÌ

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule B(1)]

I\UTHORIZATIONi NO.OBJECTION CËRTIFICATE FOR SÍNKING OF NEW / EXISTING

WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 20f 9.1

AUTHORIZATI ON/ NO.OBJ ECTION CERTI FI CATE NO : N OCO3237 3

VALID FROM 0811012022 TO 07 11012027

{UlS10(1) of the Uttar Pradesh Ground Water lulanagement and Regulation Act, 2019}

Registration No.: 202206001409

Name of the Owner SANTHOSH MENDOÎ'.I

Designation MD

rtõ

Company Address
tiffi6-¡q'¡fr

Company Name
tbq-.frÇ'rïq

VILLAGE ASWAN, CHHATERA, BLOCK-JASRA, TEHSIL-BARA, ¡\uthorization Lotter
srfbmr{Ìrr

Block JASR,q

Municipality/Corporation No

NiA

Appl¡cat¡on Form Serial

llo.

Specimen Signature

Depth of the Well (ln

meter)

Assombly Size(For Tube

Well)

H.P. of the Pump

Rate of Withdrawal
(n3/hr.)

MAN3ALORE
I\4INERÀLS PVT

LTD

Dowrload

PGR"ro822NlN 0051

45.00

1.50

20.00

Address of the A,pplicant AS|IA NIVAS MATADAKAN ROAD, NEAR SYNDICATE BANK

Date of Submission 2810612022

Location Particulars

Distr¡ct Prayagraj

Plot No./Khasra No. 1 ,2,3,4,7 ,14,45

VVard No./Holding No.

Particular of the Existing Well and Pumpíng Device

Date of
Construction/SÌnking of
the Well

0110512017

Type of Well Tube Well/Boring

Purpose of well lndustrial

, Strainer Position (For Tube Well)

. Type of Pump Used Submersible

Operational Device Electric Motor

aboui:blank 1t3
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Date of Energization lln Case of Electríc Pump)

Maxímum Allowable Rate 20.00

of With drawal (m3/hr.) :

Maximum Allowable
Annual Ext'action of
Ground Water:

1 2000

about:blank

01t02t2020

Maximum Allowable
Running Hcurs Per DaY:

Recharge Required

2.00

6000.00

This No-Objection certlfìcate authorizes the owner appl¡cant (user) to sink a weli in the location specified at Sl, (2) for extraction of ground

water at a rate not exceeding that as shown at Sl. (3j), for Running Hcurs per day as shown at Sl. (3k), a¡:cj for maxi:num allowable ânnual

extr¡ction of ground water as shown at Sl. (3k) and is valid subject to the observance of the condit¡ons sta:ed overleaf.

H,¡lder of thjs NoC is hereby d¡rected to assurs annual recharge of 6'100.00 cub¡c meter, as specified uncer the application form within the

given time period.

GENERAL CONDIT]ONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within g0 days as mentioned in application form shall only started

after regis.tration of his/her NOC.

ln case oi any charrge of ownership clf the proposed well, frÊsh authorizatic,n has to be obtained.

No change of location, design, raie of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) qf th¡s

certificate shall be made without prior permission of the Competent Auihority: Any deviation in th¡s regard shall iead to cancellation of this

authc'rizatíon

For the purpose of measuring and recording the quantity of ground water e{tracted, every said user shall affix digital water flow m€ters

(conforming to BIS/ lS standards) having telemetry syst€m in the abstractJcn structure, which record raie and quantum of extraction, at outlet af
pump¡ng devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is prcved.

The r,rte cf extraction of ground water from the well as sho!\'n in item 3(k) srall not exceed to the recorded rate from water meters

The conce rned Authority reserves the right to stop extract¡on of ground wat3r'rom the well due to quality hazards or any other reasons, ¡f the

s¡tuat on sc demands

ln case cf any change of ownership of the existing well, fresr registration has :o be obtained.

No change of locat¡on, des¡gn, rate of withdrawal and pumoing device in resF,ect of the existing well as indicated at Sl. (2) and (3) cf this certificate

shall be made without prior permìssion of the Competent Authority. Any devial,on in this regard shall lead to cancellat¡cn of this regbtration

ln case, any of lhe particulars I information furnished by the applicant in his application for issuance of this regis:rat¡on is found to be incorrect

durinc verilication at any subsequent stage , this registration is liable for cancellation.
The Cenifi:ate ol Autirorization/ NOC shall be valid for a perod of five years from the date of issue. The applicant shall have to apply for renewal

throuçh a fresh application, at least ninety days prior to expiry of its validity.

Consi,'uctÌon of p¡ezometers and installation of digital water lsvel recorders ivith telemetry shall be mandatory for user. Eepth and zone tapped 'rf
piezoneter should be commensurate with that of the pumping well, The data, obtained from digital water level recorders shall be made avaiþbþ to
this otice on monthly basis

Gu¡delines for lnstallation of Plezometels and the¡r lYlonÍforing

Piezoneter is a borewell /tubewell used only for measuring the water level by lorverlng the tape/ sounder or autornatic wate¡ level measuring
equipment. lt is also used to take water sample for waier quality iesting whel ever needed. General guidef ines for installation of piezomoters are
as follorvs:

o Ïhe piezometer ¡s to be installed/constructed at the ninimum of 50 m Cistance fl'onl ihe oumping well thrcugh wh¡ch ground water is be ng
vrithdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the p¡ezometer should be same as is cese of the pump'ing rvell from wh¡ch ground water is be¡ng abstractêd. lf, more than
one piezomete rs are insialled the second piezometer should nronitor the shallow ground water reg¡me. lt will facilitate shallow as well as
dee por grounrj wa:ter aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring MechanisnS.No Quantum of Ground water withCrawal (c.rm/day) No.of piezometers required
Ma.rual D'UVLR witn Telemetry

1 <10 0 ¡l l
2 1.i -50 1 i ù

3 50-500 .1 0 1

4 >500 2 0 2

^t 'i.

about:blank

-9¿f¿ã.6 -
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o The nreasuring frequency should be monthly and accuracy of measurement should be up to cm. the reported meåsurement should be

given in meter upto two dec¡mal,
o For measurement of water level sounder or automatic wat€r level recorder (AWLRy Digital Automatic water level ¡'ecorder (DWLR) with

telemetry system should be used for accuracy.

o ïhe measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped

for about four to sìx hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provicjoc.i fcr bringing the piezometer into the Hydrograph lvonitoring System for Grouncj Water Department, Utter Pradesh, and for its

validation,
o The ground water quality has to be monitored twìce in a year during pre-monsoon (May/June) and posþmonsoon (October/November)

periocjs. euality may be got analyzed from NABL approved lab, Besides, one sample (1 lt capacity boitle) to the c)ncemed Director,

Grouncl Water Department, Uilar Pradesh' for chemical analysis'

o A permanent dìsplay board should be installed at piezometer/Tube wells site for providing the location, piezonre:erl tube well number,

depih and zone tappecì of piezometer/tube well for slandard referencing and ident¡flcat¡on.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

. Any other condìtlon(s) that may be imposed by the concerned Authority,

. ln case, any cf the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during

verifìcation at any subsequent stage, this permit is liable for cancellation.

SPECIÍ:IC CONDITIONS:

(A) For lndustrial User; No Objection CeriifÌcate for ground water extraction by incjustries shall be granted subject to the following specific

conCitions:

i) No Objection Certjficate shall be granted only in such cases where local government water supply agencies are not able to supply the desired

quantity of water.

ii) AII industrìes shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit ihrough Confederation of lndian

lndustries (Cll)l Federation lndian Chamber of Commerce and lndustry (FlCCl)/ National Productivity Council (NPC)/ PHD Chambor of Commerce

& lndustrìes certified auditors and submit aud¡t roports within three months of completion of the same to Ground Water Department Uttar Pradesn.

All such industr-ies shall be required to reduce their ground water use by at least 20% ovor the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and ¡nstallation of appropriate water level monitoring ;'nechanism as

mentioned in General Condition no. l0 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 lday')f grounC water and.

Monitorlng of water level shall be done by the project proponent, The piezometer (obseryation well) shall be constructed at a minimum distance of

50 m from the bore welliproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the rumping well/ wells.

Monthly lvalor levei daia shall be submitted online io the Ground Water Departnrent, UP.

v) The proponent shell be required to adopt roof top rain water harvest¡ng/ recharge in the project premises. lndustries which are likely to pollute

ground \.vater (chemical. pharmaceutical, dyes, pigments, paints, text¡les, tannery, pesticides/ insecticrdes, fertilizers, slaughtêr house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) lnjection of treated/ untreated waste water into aquifer system is strictly prohìbited.

vii) lndustries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to underlake necessâry well head protection measures to ensure prevention of ground water
pollution.

(B) lnfrastructural User: -lhe 
No Objection Certificate for ground water abstraction will be granted subject to the following spec¡fic conditions:

i) ln case of infrastructure projects that require dewatering, proponent shall be required to carry out regular n¡onitoring of cewatering discharge ra:e
riusing a cJigital water flow nreter) and submit the data online to Ground Water Department, UP as applìcable. Monitoring recprds and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) lnstallation of Sewage Treatment Plants (STP) shall be mandatory for new projects, \rhers grouncj water rÊquirement is more Ihan 20 m3 /day.
ïhe wate¡ from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:02/1112022

Pla:e:Prayagraj

This ce'rtificate is electronically generated and does not require digital signature

about::lank
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Phono No. : 0522 - 4079201 t2746282

E+nail: contactus@ecomen'ln, Weþsite: www.ecomen'in, CIN - u7421 0uP1 I89PTCO1o601, Gsl'lN : ogA.AACÉ6076HlZl

An approved Laboratory from Ministry of Environment' Forest and Climate Change' Govt. of lndía, New Delhi
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831,Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

UPPù8

-

.êæ
"wle*

1 65865ruPPCB/Allahabad(UPPCBRO)/CTO/bothiPRAY AGR.AJ /2022

To,

M/s

MANGLORE MINERALS PRTVATE LIMTED
AS\ryAN, BARA, PRAYAGRAJ

Date: 07/1212022

Application Id-
17971467

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section.25 of the Water (Prevention & Control of Pollution)
{ct,1.974 and under Section-2l. of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MANGLORE MINERALS PRIVATE LIMTED located at ASWAN, BARA,
PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-
l. This CCA MANGLORE MINERALS PRIVATE LIMTED granted for the period from07ll2l2022to
3111212025 and valid for manufacruring of following products.

4

a

2

i

S
No

Clay Reject and Other
Solid Waste

Oversize and Under
Size Silica Sand

Glass Grade Silica
Sand

Foundry Grade Silica
Sand

Product

80

120

800

1000

Quantity

Metric Tonnes/Day

Metric Tonnes/Day

Metric Tonnes/Day

Metric TonneslDay

Unit

2. Conditions under Water(Prevention and Control of Pollution) Act -lg¡4as amended;.
(i) The daily quantity of effluent discharge (KLD) :-

Industrial

DomestÍc

Kind of Effluent

washing water
shall be recycled

15 KLD
Quantity(KlD)

HRT (clarifier)

STP

Treatment facilitv

ZLD

Irrigation,
flushing, dust

Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatmenr plant consisting
of primary/seconclary and ter[iary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has ro

be intimated by fax/phone/email with a repor:t in this regard to be ciispatched immediarely.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc' Quality of the t¡eated effluent shall meet to the following general anci specific standards as
prescribed uncler Environment (Protection) Rules, i986 and applicable to the unit from tjme-to-rime :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated bv faxlphone/email with a report in this regard to be

dispatched immediately,
(v) The treated sewage shall be reused in gardening as far as possible. 1þs *STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards,

4

3
2
1

S No.

Fecal Coliform
IMPN/100m1)

TSS lmo/L)
BOD lmo/L)

oH

Parameters

As per E(P) Act 1986

As oer E(P) Act 1986.
As per EIP) Act 1986.
As oer EIP) Act 1986

Stanclards

3. Conditions under Air (Prevention and Contrc'l of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generati{)n c,f emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the foilorving stanclards.

Air Pollution Source Details

S No. Air
Pollution
Source

Type of fuel Slack no Control
Device

Height of
Stack

Emmissicn Quality Standards

1

S No. Stack no

Particu ate Matter

Parameters

As per E
198

(P
6.

) Act

Standards

In case r>f stoPPage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fa>:lphone/email with a report in this regard to be
dispatched immediately
(ii) The unir will nor use any type of restricted fuel,
iii) Noise from the D'G' set and other source(s) shoulci be controllecl by providing an acoustic enclosure as is
required for meeting the ambient noise standards fcr night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: fr,rm 10,00 p.m. to 6.00 a.m.

Standards for
Noise Ievel in
db(A) Leq

75

Day
Time

Industrial
Area

70

Night
Time

65

Day
Time

Cornmercial
Area

55

Night
Tine

55

Day
Time

Residential
Area

À<+J

Night
Time

s0

Day
Time

Silence
Zone

40

N:ght

2597



e'

4o

4. Essential documents to be submitted by the Industry/[Init as Applicable :-
(i) Environrnent Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6, Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (lvfanagement and

Transboundary l\4ovement) Rules,2016 will results in legal action under the aforesaid Acts and Rules

7. In conrpliance to the G.O 101\/81-7-2021-09 (Writ)/2016 dated.13.I0.20ZI issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.inÆrainingSession.aspx for ensuring timely compliance cf
this direction, you are hereby directed to submit a bank guarantee'ivith minimum validity of one year of tho

amount equivalent to the sum of initial consent fees (Air ancl Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate, In case of non-

compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for vlaíer abst¡action

then the inclustry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO v¿ill be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month fiom the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use an\/ new or aitered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated industial waste water and domestrc waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at I'inai disposai point.
4' The appiicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conciitions rvithin 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complving u'ith sti¡rulated conditions or an)/ 1'urther directioniinstrllction issued by the Board, Iegal action
shall be initiated against the applicant.
5' The applicant shall maintain good house keeping. All valves/pipes/sewer/dra.ins etc. must be leak-proof
6' The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equiprnent ¿ind stack for smooth sampling/rnonitoring of efficiency of pollution cc,ntrol systems.
7. The indLrstry shall provide Inspection Book at the time of inspection to rhe Board's officials.
8. Whenever due to any accident or other unfbreseen act or event, such emission occur.s or is apprehended to
occur in excess of standards laid down, such information silall be reported to the Board's offices and all
other concerned offìces' In case of failure of pollution control equipnient, the production process connected
to it shall be sropped with immediate effect,
9' The industry shall operate in a lnanner so that all ernissions be emitted through designated chimney/stack
only.

10' In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry,
it shall be irnperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The inciustry shall be liable to pay cornpensation aiso in such cases as decided by
the Cornpetent Authority.
11' The apllicant shall apply before the 60 clays of expiry of CCA or any change in production rypes/
production capacity/manufacturing process/capacity enhancement etc. or any ehange in effluent discharge
point or emission point

g./24-
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12. The Boarci reserves the right to revoke/add/modify any stipulated corrdition issued along with CCA, as

may be necessarv

Specific Conditions:'
L This consent is valicl for production of Foundry Glade silica Sand-1000 TPD, Glass Grade Silica Sand-

g00'fpD, Bir procluct-Oversize and Under size Silica Sand-120 TPD and CIay Reject a¡d Other Solid

Waste-80 TPD.

Z.tJnit shalt comply with the conclitions of NoC issued by UPPCB vide ietter nc' H 10619/C-

zlNOCl421612017 dated I4-10-2017'

3. Unit shall operate and maintain installed APCS effectively to achieve the standards prescribed under E(P)

Rules, 1986 as amended.

4. Unit shall develop and maintain green belt as per the guidelines issued by the Board vide office order

dated 1610212018, wirich is available on Board's Website- www,uppcb,com'

5, proponenr shail establishing Miyawaki forest as per the GO no. 101IlBl-1-2021-09(rit¡,r2916 dated

13.I0.202I of Deptt. of Environment, forest and climate change'

6. Unit shall comply with the provisions of Hazardous anci Other waste (Management & Trans-boundary

Movement) Rule 2016.

7, Industry shall treat domestic effluent througir STP in such a manner to achieve the standard prescribed

under Environment (Protection) Ruies 1986 and treated effluent shall be reused in irrigation, flushing, water

sprinkling for dust suppression.

8. Industry shall not discharge any kind of effluent outside the premises and shall ensure ZLD.

9. Industry shall install Electro Magnetic Flow meter at all the 'uvater source, inlet and outlets of STP. The

records of 11ow meter readings shall be maintained,

10. The storage area for silica shall be covered within 01 month and inform to the Board.

11. The bag fìlters shall be connected rvith cmsher plant and its photograph shall be submitted to the Board.

i2. The noise level and emission generated from the D.G. sets of capacity 62.5 KVA and 25Ct KVA shall be

kept within the presclibed limit.
13. The waste u,ater shall be after treatment in HRT (clalifier) shall be recycled in washing of raw silica.

14. Unit shali comply ivith the conditions of NOC issuecl by UP Ground Water Authority for withdrawal of
ground i.vater,

15. Unit shall make water sprinkting arrangement through Tankers for dust suppression at different sources

of dust emission during transportation, loading and unloaciing of silica.
16. {Jnit should operate and maintain installed water sprinkler system effectively and continuousiy to achieve

the stanclalcis prescribed under E(P) Rules, 1986.

17. Unit shail subnrit Ambient air monitoring reports of lrlABL accredited laboratory on quarterl'¿ basis to the

Boarci.

18. All trucks, tractors used in transportation of silica shall be covered by canvas sheet to prel'ent dust
emission.
19. Soiici \\.'asfe sirould be disposed in such manner, so that no water, air and soil pollution takes place.

20. inciuslry ;shall abide by directions given by Hon'ble CoLrrt. l\{oEF&CC, Central PollLltion Control Board
and UPPCB lor protection and safe guard of environment from time to time,
21. Consent fees if revised, shall be payable by inclustry from the clate of its applicability.
22. Inclustrt,shall corrply with the relevant provisions of Environmentai Laws.
23.\t closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlie: wjll remain
sttsperlc'iecl durins the closule periocl and after ensuring the complizrnce and after revocation of closure order,
the CTO rl'ill automaticajly be effective u,ith ndditional conditions mentioned in the closur',: rev,fcation
order.

*i
tli
}I
zì

*
ü

¡r
:

J
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Chief Environmental Ofïicer (cirde-2)

Copy to:

Regional Officer, UPPCB, Prayagraj with direction :o send the compliance report of CTO conditions on

quarterly basis.

Chief Environmental Officer (circle-2)

Jl.fb. 2 
'
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@tlt\t r)\1 \ll{t.sll(l\ll\l\l\\\\\llll).t:llrtl lt¡ßHl5l\(o\llltsll'l( \s\\l)

\.'.r¡ \.'..¡1¡ \rllric. It'rr lllt¡ ltr''L l'tll¡¡lfiri l)r\l lll l{)i tl l'¡

I Iil ¡'i ¡l\l ¡t llltlllll\'lll'l \"rtì
FoHs Åcq![!!tD-

Oate:15.1? 2023

To,

fhc Addlttonål Prlnclpal Chlcl Conrerv¡tor o{ torest{Cl'

Mln¡stry ol Énvironment. FoÉttJ l¡ Olm¡t€ Ch¡ngt'

Rcglonål Ofnc! (EZ], Xe<rdriyr thawan, 5'" n*t
Se<tor H, Al{gr nt, Lucknow-2 260 20, Uttat P tadesh'

Re{erence €nuronmerital Cle¿rånce No J/11015,/1&8/2011-lA ll{M} dated 19'4'2C17 ancl Corrigendum dated

:s I l0lj

tub: fubmission ol Compllanc. report for the perlod of Aprll-20l3 to S€Ptemb€r-1023 s¡r¡misslon duc in

DccÊmbcr-Xl23 for thc stipul¡ted Env{ronmental Cond¡t¡onslsafeguards for Aswan Slllcar Sand Seneñclation
ptant wlth proposed througtrput capådty 0.5 mllllon TPA of graded silica s¡nd bY M/s Mangalore M'urcr¿ls Pt¡t.

Ltd., Located ¡t Mllage -Asran (near Chattara). Teirsil-Bara, Dlstrla-Allah¿bad, Uttar Prade¡h'

Dc¡r Sir,

Wlth reference to the Environmental Clearance grant:d by MoEF&CC ès ment¡oned above for Aswan Silica and

9nd Beneficiation Plant ( throughput cepacity{.6 mtllion IPA of graded silica sand} being put t p by M/s
þlangalore Mlnerals PvÎ, Ltd., Locãted at Villages Aswan (near Chattaral, Tehsil-Bara, 0istrlct-Állahðbad, UHer

Pradesh, NOC was granted bv Uttar Pradesh Pollution Con(rol Eoard Reference No.

165855/UPPC8/Allahabad(UPPCBROI/CTO/both/PR4YAGRÁJ/2022 Oared 07/17/2022

ln thrs regard, we are hereby, submitting December Crmpli;nce Repon-2023 of the project along with following
requisite ðnnexure as per the guidelines of Ministry of Envirorrnent, Forest & Clirnate Ch¿n8e, Nelr' Delh,-

Hope rhis will meet the requirement of Mo€F&CC a-. l¿ii dowr in tne €C grðnted to the project

Thanking You,

Yours Faithfully

M/s Mengalore Mlne¡al: hrt. Ltd

- -o*/jLl*
{Authodzed Slg¡atory}
Endo¡ed: As ¡bs¿e

Copy to:
1. The Oirector {lndulry Commlttee-l}, Mlnlstry of Envfronment, Forest & Cllmate Change, lndlrr hryavrran
th¡wan, Ior 8agfi Road, Ali¡anf, New Delhl-ltt003
2. R"o., Uttar Pr¡desh Pollution Control Board, Sector 10, Yoina No,3, Awas Vlkas parls¡ad Colony, Jhu6l,
All¡hebed
l. The

Kh¡nd,
S€crÊt¡rï, oêpartmerit of Envlronment, Government of Uttar pradesh, guilding.No. TC-lã/ Wbhút¡

010.

il,ua\

¿1.
(t\

.Lt( r¡rllrï{-ii

\\ fì0. (ì orrclpoq,j(occ;
Rtgd. 0ff icc. 'llr:'rr.rl ilr)ür:j '. li,trnp.rnii,:tl;t. .\,1.tils.r1,'r:

Icl.: ,ril].i r :.t::,ô9ô. l.l i ¡.ì i5
[..\fril : rrrn¡1 ,; nraÍr!rl.rrrmln:f¿j¡ ;1rr¡. rrrrrr¡{ ¿] nr¡r1i l:;Jn¡j cr'rn \l cbritc

iij t)i)l rlir,..).,rr

r\ \\ \\ flt;:fìÊ¡lj(¡ÍrñrnLf ,tl . \.,ì.1

;-:1i

-9'7"2--¿
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Six.monthly Compliance Report of December:-2023 "Aswan Silica Sand Beneficia;ion Plant"

;;
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li
il

Annexure -1

Anrlcxrtrc * 2

Annexure-S

Atruexure--l

A¡rnexure-3

Brief Proj ect DcscriPtiott

Copy of Ënvironmental Clearatlce Letter fronr M()EF&CC

(ìo1'rv of (.'olrigcrrdr-rrrr ilr [:C lefter drte lo correctiorr in l<lcatir:'u

ciate d 28.7 201 7

Iìlectricit¡, B ill

Plalrta{i<ln Sullttllart

Copl of C"1() from Llttal Pladesh I)olh.rtion Control Boarcl

-e4,4-
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Six-monthly Compliance Report of December-2023
"Aswan Silica Sand Beneficiation Pla

Lt--l)

CHAPTER.I: PURPOSE OF THE REPORT

Asperrhe.'sr-rrrpa.a(ii)"or"Para 
10"orEl'\Notiticatio"ttt'::t-ìî:1,::::Ïl[t:'ï"ïiii

:;]j:*:,; 
':,:;::,:::::ï:,:]ï.::JJ,î ì" ï,:] :,:ï::iÏ'., ,. ,,re resu,a"ry au"rr

concerned, b¡, Ju'e arrd December of eacrr caleucrar year" anii as'c'cornpliance olcoudilion nrentir

in L,rrvirorrment Crear.ance Lelter srx ,',',ontt"'tf "o*priontt 
rrports sho'-rld be sr"rb'ritted to t'e

Pradesli Pollr-rtion Cont'oL Boarcl & Regiorral Office N'lOliF- (l( rl' l'uckrrow'

rt is nanclatory to sub'rit a Sir-rr40nthr-v cornpriance [{cpo'r r\) srìo\\rthe statrìs & compliance oia

ConclitîonsrrrentioneclirrtlreËnviron*.n,'Cleararrccl,ctlcr..alorigt¡,itlrmonitorirrgofvt

l**:i'Ji::;::,'i::ï:i;:ì:'Ï:, 
prac,csh r)"*"io'¡r co'Ll'lror Boarcr & Regionar {

Mo[ìF. Gol. Ltrckrrow ,... -^ ..^,.-ri,ìt\i.fl ìn the Ec Letter, a co¡rpliance Re

Basecl on the Envirotitletrtal Clearance Corlcliliorrs trrenliortccl ìtr the

'r:eiraretl 

bi,the perfäct Solutious o'be'ari'of p'oiect pfo'rrìn\'r'ìt; cletlirs of iv'ich are present in c

- "('tlnrPliarrce RePclrl

lVlethockrlogv frrr Prc¡r:rration of'Rcport is :ts fìrllows:

l. Sttrdy of EC l-etter'& Iìelated [)octrnletrts'

). Site Visits hrv a rept'esctltalir'e/lealrl 
of l"trr'irtrtrlnc'nl Corrsttltan{"

].Mt.lrtitilt.itrgol-EtivirotllrretrtPar.ntlrclers.r,'iz'AllrtlicrrtAir.\\¡ater'Ntlise'Soil

{ Analysis tlf Saniples colleçtec1 cltrtirr!r N'lortit'rlirr$'

; :l:ffi::::l::Ï ::îÏ:':l;ììì::""'e.'¡rìr'n'c'l':l:,''^*""e 
concli'iio'lrs in 

'[rre

l-ettel altd ploviclinu cletails 'nv r"t each conclition/ giriclelirtc'

ru_
'A
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six-monthly compliance Report of December-2o23 "Aswan silìca sand Beneficiation Plant'

CHAPTER-II : TNTRODUCTION

TlieplantissituatedinVillageAs\^'¡an(nearcltattahara),TehsilBala'Allahabad'ThesilicaSancl
lrenefrciation plant has a throughput capacity @0.6 N4illion TPA' Project involves establishnrent of a

SilicaSandBeneficiationPlantinal0Hectar.eafea.Tlrelar-rduseoftlreplantal.ealrasbeen
converted for industrial use'

Na¡rrc of the Project

Environmental Clcarance No'

Site Address

Pcriod of CornPliancc

NOC

Pro.icct DescriPtion

I'lanf Sti¡lrrs

Co¡lsoliclatccl Consent to ()¡lerate

antl Authorisation

Village Asrvau (near Chatlühara). fehsil Bara' Allahabacl

Asu,an SiIica Sand Berreiiciatior-r Pl¡¡¡rt

l1l061glC-2/NOC/411 612017 on I4 l 0'2017

J/ll0l5/188i2011-lA.ll(N4) dalecJ 19.04'2017 artcl

Corrigendum clated )8.7 .?0ll

Six Morrthly Corlpliancc Rcport for the period Arli l-2023

to Scpterrrber-202i strbmissiotr dtre irl Dccenlber-20?l

Wc' havc otrtaincd Consoliclatctl (lonscnt to C)¡rcralc

ancl Authorisation vide file no'

I 65fJ65/LI PPCII/A lla habacl ( U Pl'C B IìO)/CTO/both/PtìA

Y¡\GRAJ/2022 rlated 01A2nA22 r'alid upto 3111212025'

Aswan Silica Sarld Benetrci;ltiorl Plant' \illage
Asu,an(ueat' Chattaha|a).'l'ehsil Llara' Allahaba'l l''rvirrg

th rou ghpr-rt capacity (¿?.0. (r M i I I i rxr'l'PA

()pcratioual antì tntcle r lllt' tt'ail rttn

-ryL<l,
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Six-monthly Compliance Report of December-2023 "Aswan Silica Sand Beneficia

CHAPTER-III: CTIRRE,NT STATUS OF THB PROJBCT

Plarrtobtaine<lCollsolidatedCotrserrttooll.etateanclArrtliorisationvice
1 ¡;536,s /i IPPCB/A llaha:acl(t IPP(lilR0)/(-'l-O/both/PRAYAGRAJ 12022 dated 07ll2l20zz

3llit212025 alrd sanre is ttndel the trailrltn'

CHAPTER-V: POINT'

CONDITIONS

WISE COMPLIANCE OF TTì

A. SPECIFIC COND ITION

Conrpliirnces

Water Sprinkling was Practlse(

site alor.rg the road side

conslruction Phase and it is b€in

the operational phase also as pet

nra<ic ir' the EMP repo:t

l\4oEF&CCl.

Noted anC will lrc comP tied

Nolctl. lt rvill bc comPlied rv itlt.

Notccl arrd cornPll ing'

Notc'd. fi will be cornPlied r'r irh

_gr7' ?___

S.NO.

I

)

J

)

4

Environmental
co nditions/Safegua rds

Clearanc,e

s¡rccies as Pe r CPCB grridelirres

rvith local1-he plantatior shall be calricd

A continuotts \\'ater sprtl'l
-fimel controI shoulcl be established along the

loaci in additlon to mobile watel splinklc'r

during coustt'ttctiotr and operatiott phases'

Stlict measures shall be takerr for control o1'

PM,:

kling systern with

Special 'lechnicltres incltr<lilig tlsc o

nlalìure shall be acloptecl fol' ef'f'ective sttrvival

f fãrm ),aLcl

of ¡rlautatiott
Cla¡' ancl t'e.icclecl Silica sancl gert

the lrenefìciati,:n ¡rrocess shall be utilizecl fìrr

erìlbarlkrì1et1ts ìn rlliltcs. stetrtntitrg nralctial lbr

blasting. filling ol lou' l)'ing area' fourldatiolls'

village roacls, hrick making etc. l'he sanìe n.ìay

be nlacle available to the erld tlsers at free ol'

cost. ljutthet.. the 1¡-o.ject proponent is rvillirig

to sl)ol'lsor a pro.iect to rvol'li ottt effecti''¡e

utilization ol tlre re-iects frtllll the ['reneliciatioll

plant. The oLlÌcollre of tlle rescalch work u'ill

erated after'

be inrplemented

I'he ¡rrcr.iect ¡rt'oponent shall inip

conselvatiotr plan l'ol in consultation with local

rurenl ri'itll eartrlat'ked 1ìrnds ol RsIolest clc

lenrettt a
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Six-nronthly compliance Report of December-2023 "Aswan silica sarrd Beneficiation Plant"

tì le n0

Ì valid uPto

IE EC

'c1 
l'cgu lallv orl

: during the

rg coutirtuecl in

r conlnlitlllcltts
subul illed to

6

1

8

q

l0

t3

l

ll

vetl and the stattls shall [¡e

reportecl to thc l'egional officel ol Ministri'

along with sir nrolrtlrll' compliance repot'ts'

20.5 t,akhs as iìppro

Solar energY shall bc L¡ti liz.ed in ther plartt antl

rniuitrg area u'lrere evel possitrle

The project PIoPorlent shalI ini

clcveloptnertt llrogralnmes ill aocr¡rclalrce rvith

clesigrted trloclltles of' Sl<ill (ìortrrcil of' lllclia

(bricli lrranulàclttre. colnl)()stillg-

venni-colnposting' se lÈelrploytlrent

llros.raÍì1ll1es etc.) for the local villaget's to

irrrprove thcir erntrrlovability as a part ol'

I:nterprise Social C-olrrrrlitnlenl.

plenrent Skill

-lhc pro.iect proponenT sliall cat't'r' Öut proper

rnetalling of' the i.2krll lonc. ancl I()rrl rvicle

roacl at the estimated cost of Rs. 70 l-akh'

Ralv nratet'ial procr:r'ecl fbr bcrlcticiation sha

['re fi'orl the rnitre rvolkillg r'vith all stÍìttltol'\'

cleara.nces incItrcling etlvironttleltiaI clearanoe

il

Tirc rneastrles to llreverlt Siiicosis

rr,trlkers shall hc lal<.ert

1o the

Standarcis issued I\'linistly vide G.S.Iì. No.

'ì'he National Ambient Air (lualit¡' Ilnrissions

'f ire ¡tlo.icct i)lol)orìctlt slllrll rlrstall l'l'r'7 lrir'

rlronitoling dcv iccs [ti lrlottitt¡r ait elrtissitilrs. ¿ts

provided by the CPCII artcl subnrit report 10

Ministry and its Regional Ol'fìce.

'l-he plo.ject propotìelil shall rtrartclltolill-

provide petsonal prolective clevices i.e ttose

rnask, goggles. gutttboots to all worlicrs to

erìsLtfe occtrpat ional saf,ety.

Noted. lt rvill bc cortiPlre d with

Noled. It will be corrtplied u'ith

Notecl. It u,ill l¡c cc,nìlrliecl witli

Notccl. Rau, aligtrtnent conrplete

n,orl< and Metalling havc beeu dotre

Pitchingcl

Pcrsounel involvcd irl trraterial lrandling

clperations and areas of dust emission were

given appropt iale Pelsonal Protective

Ecpripment dtirine, the constt'uctiort phase

¿urd stiII pet'sortal ¡rrotective equiplnents have

Lreen vided in tlte c tì

Pcrsonal Protective Safety Eqtriprncnt

rnask, goggles. gloves- helrnet etc.'uvere

pror,iclecl l'crt' rvolkt:rs during the constrttcliou

¡rhase and all rlercessaly safèty nreastlt'es

u,ere unde[ consicleration lbr workers.

All the equiprnetrt like crusher scl'eel'ìs wel'e

cle siguated r.vith dust oabinet systems to

avoid dis ion o{- clt¡st.

like

Notcd and u'ill be i;ortrplied

Notccl. I1 ivill be corrt¡rlied r,vitl.t
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Srx-monthly Compliance Report of December-2023 "Aswan Silica Sand Beneficiation Påant"

Notecl wili be cornPlicd

Noted for ccmPliarrce

Dust colrtlol rneast,res were ttndertakel

clurirrg lc'acling ancl u:rloading of the ral

material and fìrrishecl ploduct.

Also- covered transçrcrtation of co¡rstl'uctio¡

nraterial 'iat'r)¡il'lg lrolleys u'ere prac'tised i:

non-¡teak ltottrs.

Noted. u'ill corrrlrlied rçith

Noted

Regulal rnonitoring crf influent ancl effluen

u,atel r,vill be undertaken.

t4.

l5

t7

r6

r8.

l9

826(lr) datecl I

adhered to.

NovenlLrer', 2009 shall l¡e

As a part of antbient air q

during the operational phase of the project' the

air samples shall also be analyzed fol their

mineralogical cornpositions and records

maintained.

ualitl' ruonitoring

(ìascous eulissit¡tl lcvels inc

tìrgitii,e enlissions ti'orn all the soLrrces shall be

coutrolled u'itli the latest pet'ttt issible limits

issuecl by the Ministrv vicle G S'R' 414(E)

cjated j0,r, MaV. 2008 and legularll' rnonitorecl.

Guiclelines/Code of practice issued by the

CPCB shall he followecl.

Iuding secondarY

7.et't', ef'fltrcllt clischalge shall

l'olloçecl alrCl rlo \\1aSte watcr

clisclrargecl orirsicle thc pr cnl iscs

bc strictll'
shalI be

Vehicular pollution due to tralls

lau'rrlaterial arlcl finishecl ¡rrotlLrct shall be

controlled. Pro¡rer arrangenlelì1s shall also be

made Io control clust enlissions dtrt'irrg loading

arrtl iulloaclilrg of'thc' ras lrrale¡ial arlcl fìrrislreci

procltrc t.

¡:ortation of

l,can tailings gclrer¡tecl in tlre plocess shall

irnpouttdecl irl cristing täiling clallls'

Ir¡ternredial.e ch'li.es shall be t:otlstrttc:ted within

tailirrg daul lttt' stor¿lgc ol'lea¡l tailings to avoicl

clirect contact u'ith slillles alleacll'presetrt irt

tailirrg clanls. Cìlear' $later shall be allou'ecJ to

ciischarge ilrto dolvustreanr nallas thlough

clecantirrg systern providecl in tailirrg darns.

be

Iìegular nronitoring of infltrerlt and effluent

surface. sltll-sLlifãce and grottnd rvater shall be

ensr¡r'ecl and tlcalecl urasteu'aler shall rllect the

nonns presclitrctl b1" the Stale Pollutiotl

Cor.rtrol Board or describecl ttnder the

Envilonnreul (Protectiorr) Act r.r'hiclrevel are

nrorc stilngent .

g'à"¿-
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six-monthly compliance Report of December-2123 "Aswan Silica Sand Benefìciation Plant"

?0

2l

')1

:i

z4

l5

clis¡:osal of all the solid

an<J quarterly lcpoils

cor.ìtel1t in the was

st()r'aqù utiliz.ation and

ri,aste shaìl be enstrred

regalcling toxic nlctal

{c rnaterial ancl its

courposition, enC use ot' solid/hazardot-ls ivaste

sliall be st¡bmitted to thc lv{irristry's R:gional

Of1Ìcc, SPCB ancl CPCìll

Propet' han dling.

rnedical exatnination and

peLiodical medical exalliuatiotr of the wor'ì<ers

engaged in the plo.icct shall be calriecl 'ltrl ¡¡lcl

records mairltairrecl. l:or this pllrpose' tlic

scheclule of health cxallrilratitlu of the n'olkcrs

sliotricl be dlar.vn alrcl lhIItlrvctl scrulrltloush '

Pre- Placenrent

A tinlc bou¡rcl ¡ctiorr ¡llan slra

i'ecltrcc solid \\'asrc sctlcratiotr dlre 1o tlte

pro.iect-related activitv- its ¡rloper i¡tiliz-ation

and disposal.

ll be subn' itt'(l 1<l

z\ risk ancl Disastcl Matlagc¡llelrt

¡rrcparecl antl a c()l)\' \t¡trnlitted to the

Minislry's lìegional ()l'l rcc. ST'CB a¡ld ('l)CB

rvitilin 3 ttiotrlhs oÍ isstrc oí etrvirotrlllc¡l{al

clcarartce lettet'.

Plan:;hall bc

(ilue¡l belt itt lltc ¡.lt'<l¡roscti i. I I I'leclat'c

he clcvelopecl by- plantirrg native attd

broaci-leayecl tr.ee s¡tecies i¡ cotrStrllati,lll rvilh

lclc¿rl DFO. loc¿tl cotllllltitlitl allcl as ¡rer ( l'C'B

q Lr idc lirres.

¡hall

'l'llc corì'ìltarì\ shail sL¡l.tltit- u'ifltill lìlrcc

nltlrtilts. lheir ttolicr louatds Cc'r¡roritte

l:rlr'ilonnrent Iìesportsibrlit¡ rvhich shall

inter-alia atlclress( i.¡ Starrdarcl opcr-atirtg

¡rroccss/procetltu c t() bring irlto lirctts atlr'

infì irrgenrerrticlcviatictrt¡r'iolllion ol'

erlvitonr.nental o¡ fìlr,-rsl ilor¡lts,'cotrcliliolìs. { ii)

f licralchical s)'slcln t¡r' ,\cllllillislralive oltl¿r' ol'

tlìLì Conrpa¡ry to deal ri itlt cnt,ironl'nelltLl isstlcs

and etrsurittg: corrtpliancc tt) i,hc

cuvironrtrcntal/r iolation cnvirounlelltal llot'nrs

Noted ancl u'ill be courp lied

Pre-placenent Medical exam

periodical medical examination o

had been contlucted when Î.he project was

under ccnstrttctiou.

ination and

f the workers

Noied

Notecl. It rvill be complied r'r'ith

Notecl. lt rvill be corripliecl u'ith.

Notecl ancl s'ill lrc cttni¡rlicd

-97b,.ré -
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Six-monthly Compliance Report of December-2023 "Aswan Silica Sand Beneficiation Plant"

Noted. It rvill be ,:omplied with.

Noted. It rvill re corr'Pli ed with

Noted.
It will be conipiied rvith as per MoEF&Ct

O.M. no F'l'lo- 22-6512017-lA'lII date

0l .05.201 8

Noted.
11 rvill l're cornpliei 'rvith as per MoEF&C

O.M. r.ìo F.Ì'Jo. Z2-65120i7-lA'tll date

0 r .05.201 8

One lrousiug block for acco mmodatir

essential i¡¡orkcrs anci officers was consÍuct

u,ith alt facilities hesides some tempora

horrsiug lor c,lnslrr.¡ction u'c,rlçers. Tenrpora

)'1

2 8

29

30

to thcr Boarcl ol Dilectors cl

1or stakeholclers or shareholclcr

he cottrpatrY atrd1't

The pro-ject Pro

light sYstem fbr

village, Pall<irr

pouettt shal

all comlrrtrn
q al'ottttd

I provide lor solar

areas, streel lights-

plo-ieci area arld

maintained tlie satne regLrlarly

The ptojecl ProPonent slta ll provide for [.F.D

lights in their otfices and residential areas'

the Total cost of thc Plo.lect

shall be eat'tlrarkecl {'tir thc Iiuterprise Social

Cotrrttrittrretrt ( ESCI) trasecl orr issues raised

dirling Public consultaticirr' local needs and

action plarr rvith financial and ph¡rsical

breakup/details shall be preparecl and

sLrbmittecl to the N{inistri''s Regional Office'

Ituplemenlation of such program shall be

ensulec.l accol'cliuglv in a tilne bound nlannel"

At least 2.59'o <t f

'l-lre prolrtlrrcnt slrall prepare a

plan fbr nest 5 Years irrcltrding alrlrtlal plans f'or

each )'Èar tbl the cxistttrg-cltnl-expanstoll

project, including village rvise.

sector-u,ise( Ilealth. Educati<lll' Sall itat iorl' Sli il I

Developnteul atld ItrfrastrtlctLlre l)l¿u u'ill bc

iuclucle the atnoutlt of 29ó ,.tl'antrual ¡lrofrts as

plovi<Jecl lbl trrlder Cllatrse li5 ol- Cotnpanics

Act. 20li rvhich provicled 1'or 2"/o of' the

averaqe net profìts of previotls 3 r-ears torvards

CSR activities f'or lifè ol- the project' A

separate budget head shall be cr'¡atecl altcl the

annttal capital ar.rd rc\/ellr.le exllenclitttt'e oir

various activities of the plarr sliall be subrlritted

as pal't of tlie Compliance Reporl to the

lìegional Of]'ice of the Ministry.'l'he details of

the CSI{ plan s}ralì aiso be uploadcci ort the

conlpalìv uebsite and shall also lre plovidecl irr

lhe AnnLral Rcport of,the compatrl'.

detailecl CSR

Pr"ovision shali be nlacle for the ltottsillg o

construction labour rryithin the site ivith all

rlecessar'\' inft'astrttctttt-. unil facilities such as

fucl fbl cooliirtg. rllcibile loilets. r¡ohilc STP.

f
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3F&CC
dated

3F&CC
dated

rodating

structed

nporafy

npofaÐ/

S.NO

?

J

5

4

E¡rvironmental
co ncl i ti<lns/Sa f'egua rtls

C-lea ra Irce

1'he pro.ject authorities tlrtst strlct

the sti¡:ulatio¡rs rtlade by thc Uttar I)raclcsh

Pollution Control Boarcl and thc Stale

Govet'ntne¡rt.

lv adhere 1o

No {i¡rther cxpatrsiotr ol ilrodi

plant shall be- carr ieil ot¡t u'ithotrl prior a¡rploval

of the Ministrl,' ol' Envirotrurent. Forcst alrc-l

Climate Change( MOEF&CC)

frcations in the

The overall noise levels itr alrcl arot¡nd tlie plant

area shall be kepl rl'ell u,ithin the slaticlartls

Incirrstrial u,astc\\¡ater shall ['re ¡rlollcll.r'

collected. treatecl so as to collfbrtll to the

standards prescribeci uncler GSR 422(E) dated

19.05.1993 and 3l .12.1993 or as amen<led ft'onr

tirne to time. The treatecl wasten'atet' shall be

utilized for plantatiou pLtrpose.

At least four atnbient air c¡Lralify tlortitot'ing

stations should be established in the dorvtrrvard

clirection as u'ell as rvhere maxilntttrl grottlld

level concentrations of the PMr0, PNI2i- SC)2.

NOx are anticipated in consttltatiotl ri'ith the

SPCB. Data on ambient Air qtralitr'' ancl stack

emissiorr shall be tegr-rlarl¡- strbrlritted 1o this

Minìstry including its lìegional Oif rce at

Lucknorv and the SPCBiCPCB once in six

ruroutlrs.

B GENETTAL CO NDITIONS

(ìonlpliances

Notec'l, will conr¡rl¡' rvitlt

Notecl

NABL AccLedited lab is engagecl to carry out

rnonitoring & sarnple:; are collected as per the

d irections .

It u,ill be cornplied Lry taking noise

nleasures lil<e proviclirtg acoustic

Noted.

contro I

Iìegrrlal urouitot'ing ol' Indt-slrial efflt¡ent

rvatel ri,ill bre undertakell. Tì'eatcd ivastervater

ri ill be tested to be as per Norms as standards

¡:rescribed under GSI{ 422(E) dated

1 9.05. I 993 and 3 I . I 2. I 993 c,r as antendecl

lì'our time to tiute. Tlie treated water will lre
rerrsed in the plantatic,n.

crèche etc. The hottsing lrrav tle in the fornr of

temporary stl'ttcttll'es to be t'etlroved al'ter thc

completiott of l.lrc Pro.ject.

sal.e drinking \\'ater'. ltl eciical artcl Ilealtlt carc lirrt¡ltctrts providetl rtitlrirr

u,hich have beeu rctlovecl aftel completion of

tlre pro.lect.

Necessarv facilities',vere pt'o"'ided such as

ter.rlporary toilets. saf'e drinking water and

rnedical & health care fàcilities.

the site lbr workers

-4-é--
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enclosurc to the D(l Sets and low

generating eqtr iPment use ge'

Health sttl veillance of rv,¡rkers had be<

plactised a1 the site.

.lhe rainrvater harvesting systeÍn has bet

proposed in the EMP report which u'ill I

du[¡, i¡¡01.*ented.

Notecì. It is being cc'mP lied witli

Funds lt¡lvc beer, eartnarked for tl

Enviroument Management programme {

environmental potlutlon control' T
iurplemerilation will be done in accordan

rvith the commitmen' in the llMP'

Copies of Environmental Clearance ha

already been given to ctrncerned Zila Parish

and subrrritted to MoEF&CC witL Fi

compliairce Report.

6

1

8

I

10

a¡nbient noise levels shor¡ld confbrm to tl're

standatds prescribed uncler EPA Rules' 1989

viz. 75C,8(A) cluring day tirne and 70 dB(A)

dLtring night tirle.

85

etc.

incl II

c'lIl

o

d

u

A
lllg

a

) by

acoustic

prov

source S

d

of

il'lg

hoods

n

no

o

S

IS

IS e gene

lencers.

colltro

ra

enc

troll

tìleas

osures

u rcs

The

Occu¡rational hcaltlt surve t

shall be clone on a regul

llance ol'the wclrkers

ar basis and records

nlaintaillecl as per the Factories Act

shall rlevelo¡.r t'ain water

harvestilrg structures to hat'vesl the railr rvatet

fbr utilìzation in the lean season besides

iechalgirtg tlie gror-rnd ivaler table'

lhe c olllPanY

satèsLrarcls recollllrletlcled ili the BIAiEMP

lep0rt. l:'ttrther. tlie cot.upatrv llltlst trnder'1ake

socir¡-ecotlotric clevelolltllctlt activilies in tlre

sirrrorrncling villages like ctrlrrnlttnity

cleveloprnetrl l)rof¿ranllìÌes. ç¿¡¡ç¡1i<rrtal

prosr¡!'ìlt'ìlcs. cllinkirr¡r \\iíìtcr silpl)l)' atlcl lrealth

care etc.

r'( ).1

¿ì

'fhc

h c

p

tì I,ì rorl

pro

It'ìe

poll

nta

cnt sh

protectl

a

o t'l

SO

ITì

c (')nlp

asttres ancl

th

IleqLrisite funcls shall bc ear.llr

ca¡rital cost and rccttlrit.rg cost/auutttl lor

envilontnetltal pollLrtion control ureasures to

impleme nt the conditiorls stiprrlalecl ['r¡' the

Vlinistr;' Il,tivirol-tllicttt' [:orest ¿ttld Clirnate

Change (N4oL,tj&CC) as rvell as tlìe State

govetnn'ìel1t. Atr inrplenrelrtatiot.l schcclt'¡le for'

implerncttting all the conditiorts stipulated

herein shall be sLrbnlittecl to Regiorral Office of

Ministn' at Lucknou'. 'lhe funcls so provided

shall not l¡e diverted f-or any othel purpose.

arkecl toq'ards

A copy of clearattce letter shall be sent

proponent to concerned Panchayat, Zila

Parishadi Mrrnici¡:al Corporatiorr. Urban l,ocal

Boc'ly ancl the local NGO. if any. fi'om whom

by the

å*4--
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nolse

i been

s been

¡¡ill be

rr the

r.ìe for
The

rrdance

l;1

: have

arishad

r First

1l

t2

l4

iì

l' a n-v, v\/cìf r:

ploposal. The

clearaltce lctter shall also be llllt on thc u'ebsite

of the cornpany bv the proponetrt'

SLI

recel

ggest

ved

loll
h le pro

s/representatt olIS

cess1l-rg

of coltrpliance of the stiptllaled errvironnrental

clearance conditions' incltrdins' t'esttlls

monitored data on their u'cbsile allcl shall

up<1ate the sarne peLioclicalll tt shall

sirr¡ullaneously be sent to thc' Res'iouai Offrce

of the MOEI"&CCl at I-uckut.¡rr'. 
'l'lte 

res¡le':tir e

Zonal Office of CPCB ancl the SPCB The

criteria pollutant ìevels natriell': PM r0. SOr'

NOx(ambient ievels as well as stack emissLons)

or crìtlcal sectoral parallleters. irldicated tbr the

pro.jects shall be monitored ancl clisplayed at a

convenient location near the Inain gate of tlle

conl!lanv irr the put'llic clorliailr.

'i'hc project Proponellt shall nploacl the slatits

'fhc plo.iect propollellt shall alslr stl

nronlltll' rcllorts on thc stattrs olthc cortt¡rliance

ol' the stiptrlated environlllctltal ctlrrditi<ttls

inclurlirrg resuits o1' molrilot'ecl tleta (both irl

harcl oopies as rvell as bY e-rlllil)ttl tlte t'cgtonal

ofIìcc of-N4OFltr&CC lhe lcspcctivc- Zonal

otlÌcc trf-CPCB ancl the SI'('ll. 'f'he Regional

OlfÌcc o1' this Mirristry at I ttcl'ntlrr, CP( lì/
SÌ)('il shall trotritor the sti¡rtrlntcd colt<{ilions

brlrit sís.

Tlrc pro.iect proponertt shall irlforrll the public

that the pro-ject has bcen accorded

envilonrnental clearance br' thc Ministrv arld

-l-ìre crlvil'onnrenlal statelllclì1 fot' s¿çh ¡'!'¡¡

encling I1'' March in l-ornl-\i as is llianclated 1o

bc siiLrnrittecl hv the pro.iect proponelì{ to thc

r-<)ncelrteci State P.)lltttiolt ('ontt'ol Roatcl as

prescribecl utrcler the Etrvit'tltltlrellt (Protectiolr)

Rtlles. 1986' as aniendecl sttbseqtlentlv' shirll

also be ¡rut otr the r.vebsite of' the collìpalì)¡

aiong rvith The slatus of'cottipliattce of'

errvironme ntal condilions ancl shall also be se nt

to the lespective Regiorral Offìce of the

IvtoEIr&CC at Lucknow bv email.

Noled. It rvill be cotl¡rliecl r'r' ith

Nolecl. lt is beirrg cotn¡rliecl rvith

Notecl. f t u'ill lre corrrpliecl u'iIl-r.

Public has been infoltned aboLlt th¿ grant of
Bnvironmental Clearance by I\'IOEF&CC

throush Advertisenlent in tv"o local

-e*4--
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ne\^r-çpapcrs {)l1e :){' u,hich is ttt

langtrage. rloPies of the Adverlisement

alrcad.v b'ee n srrbtn

comoliauce reÞort'

itted u'ith ;he

¡1¡1"'j l¡ u,;ll be cotlP lied rvith

'":lt

r5

Regional Off,rce a1 Lttcknou'

r. en--.
o

c

11

CI

f
he

cop

of

reg

http
with

S

les

rÍra

P

'I 1l
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shou

Change

c
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c

Th

cl
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l'l

SO

IS
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sha

le

c

be

be

de

the

lfo

lcÌt-tet'

AS

slt

ly

a

tre

a

0llc

nll'l

seen

Íe

dare

t1

ll'
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fbrr.v

I'I
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su
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cu
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rh
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h

d
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d

the

p)

he

office as

financial
project l-r

date oi'

work.

Pro ect

co

aut
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rh

ho

t]ìll1

lostrre

fti

ell

AS

CO
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rrì()
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sha

fì
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M
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he
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E IN P LTD. ASW
e

2

1

5

4

3

6

a

7

10

9

11 I

72 I

13

114
f1s

t7

t6

19

18

20

22

21

23

26

25

24

1t

Aam

Dasahari Ì'4499--

Cham Pìant

Areca Palm

Dasahari Mango
MoneY Plant

Areca Palm

Bignonia

Teak

Mahwa

Mahwa

I eaK

leaK

Teak

Teak

Bamboo

Mahwa

Mahwa

Pandanus

Bamboo

Awla

Eucalyptus

Red Sandalwood

Eucalyptus

Kadam

Pomegranate

Rose

12

15

t2

14

12

4

51

17

13

43

5

40

18

100

5

5

Total

5

11.10.2022

t2.t0.2022

x2.10.2022

L2j0.2027

\7.12.2072

8.02.2023

9.02.2023

9.02.2023

9.02.202 3

31.03.2023

SÌ.No.
28.A4.7022 Near L.Q in north side)

No. of Plants Date cf Plantatìon Location

14.05.2022 Toward 5 so ut h sr d e of Adm tn buil d

20 road

3

L

4

2

7

nt along the haul
ln front of Beneficiation Pla

Near L.Q in north side

P la nt n the Adm n Bui

Near L.Q No. 1

I4.05.2022

Ha

Near Maìn Guard Room

Near t.,Q in north side

14.05.7027

28.04.2022

28.04.2022

28.04.7022

28,04.7022

n the west s ide of m a ¡ n Gate No 1
Arou nd the transformer

si'dee of West&
Near Transformenr on both

31.08.2022

23.O7.2022

25.O8.2022

East

t2.09.2022 Garden Nio I tn the So Ut h sid e

Near wel I of Garden No. 2
N ear ell of Gard en No 1

ln the west sid e of mat n Gate N o, 1

t2.09.2022

2.09,2022

12.09.2022

8.09.2022

ln the East of Gate No' 1

t2.o9.2022 main Gate

ide of Cow-Shed nearln the North & 5,outh s

ln the East side of main Gate

Planted in the front of MMPL Gate

Gram Samaj Land near Gate No. 1 both side

west of Bou nd a ne nea r Garden N o 2

No.l on

both side

From Gate No. 3 to till corner along the Bar-

Bed-wire fencingiBou

South side of Admin Euil

Along the Bar-Bed-wire fencing/ Boundary

L.Q irr front of Gate No. 2

L.Q in front of Gate No' 1

468

lnfron'l of Gate No. 1 of L.Q

ürrt
r ,) ,¡\ fl'') 

^I l--'
F\ ANll

h/ì i.,"î, a.¿ ì.neot

2-Zæ"-4
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LocationSpecies/Saplings No. of Plants Date of PlantationSl.No.
STP Line along the haul road4.8.2023L Dasahari Mango 24

the haul roadSTP Line aloDasahari Mango 7 s.8.20232

Aswan Plot No. 1412.8.20233 Dasahari Mango 40
Aswan Plot No. 144 Chausa Mango 30 12.8.2023

Triangular Area Near D Plant5 ehausa Mango 10 1,6.9.2A23
Triangular Area Near Dry Plant6 Dasahari Mango 10 16.B.2023

7 Dasahari Mango 16 16.9.2023
lnside the ComPound of Government

School Parvejabad, FraYagraiPrimary

I Teak 1L
lnside the Compound of Government

Primary School Parvejabad, Prayagrd
L6.9.2023

Total 148

I

t:

Þ' Yll Êtr ì n* qa
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qrrq"fqq Mn"rt, p raya g raj 57(vra-arlq¡rD

Íq"Í-q
qflffi_Èq"-€lrrÈ{¿r{a-ft

{Ttrnr- l ÈÈl ¡

Trc¡n: NOC/ST/2 A22t 4t 21 Ii 1 g006

È{tr': 26-l t-2022

qTTT

tsoooo.oooffÈr, z-{

lsoooc.ooo *È+¿;

1 t 0.285A A 1.ßaa 3/û.5480
10.4930 Ha

e¡0.5480 7|3.SB4O 4Mt1.2330 45Mi2.6¿0t TOTAL AREA E 968 Ha out of

qÈcqr cm ¡rt¡røç-1 â srõ çr qïq.r.ì-{ Bq.r qmr 3IRrr{ Eîqrr

.t

*,.il,i

+gxl*u-<f-d

qaftrrû+l
TTF

r¿qF*26-i 1-zozzù zs-lt_
2025 rfi'

Mangalore Mínerals Art Ltd

q!-sr(vf ñr
r+q-{

cä
q-{ïfrF.rilrr"

ALLAHAÞAD 21

ASWAN
2107

BLOCK JASRA TEI-SEEL BARA DISTRICT

tr.q

Silica sand

TT¡T

Prayâgraj

ntriïIr{

Bara

a-6ûv

ASWAN NEAR DAGDAI
TOLA
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¡nrqfttq Mgñrfr, Prayag raj
lqrr.sflqFf)

yrtT - Gt

cftqTh qv.src"rÈC ¡rttfr
¡ftrw- e lfur¡

fttN* T{r',ür,lsuu;r

{c'fir NOCTST/2023/9/1 1 1269989

ergrfrurûwem

ar{arffðrefù

Mangalore Minerals Pvt Ltd

q-*Fl 3o'1 1-2023 ù 2g-1 1-2026 õ-fi rrrsr<ûrsT:rùqq

ftFTùI: 3o-l 1-2023

eç{q6qiwrf}

rg'6mrlif' r Village Aswan Tehsil Bara Ðistrict Prayagraj 212107

q'rÇr<vr È Frq ¡nrT rrF srqftlr nr R-*<¡r

nfqqq

TT¡T
lrTfï

Silica sand , 1995oo.ooo fiÈt ¡q
lessoo.ooo *þ za

qftsr rrrcrtnr {l cf ilR Èg sc'it{r ËR s¡dt qfr ft õrcffi

eËdtq IrT¡rlTrI{ ùqeen , çrRcftf.rrd {'sqr *q'n-q}

: prayag¡aj Bara rrqîi-161822 . MangaloreMineratsnanl ì iloeesoztl.]googio51.80610.54807/3.58404/1 233045/2'6400total area9968H€ct

qr+ã-d ára q"r'rflq-l *Í rrfr +r qwn-< È'n qrir 3{ffiËT¡rrl

Olsltdly 6lgn.d by NAV¡¡EET SINGH CHAHAL
Dâtr: 2023.11.30 l7:57:22
Pray.grâl
Dlstrlct Magl3lrat
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Ncar Asrvan Villa¡{t:, jasra Bara Taluk. Prayagraj Dist' - 212 107' ( ji:,')i-i;ì ACrlRiilìlilt

jima i1 : aldí@mmuisand.c¡m

ù-sr ù, ¡ .6:r. >D )k
*ql'T ffiq 3rfffi
soqo qqqq ÊzEnT ùé
qp-fr-u-ennm t

È-qq:q¡ç.fiq lt$q eÈo srtù-¿hr"i a$ ffi am 3rlogo{i'o 203/2021 Èfr ENT sfr qanq qfiul
3irÞ gÞsqj q 3tq È q-Èd eilìpr sillaT ÈqlÞ ß.0' .2024 ù srq ù ffi-i Ê-+s-f,i qr0È0 t qrq

wrd qRT, qqnTg ù Rerd fuÈ-øT Èw ùffiRTqqTq wr¿ ù li-q-41 q Tt¿riT/wd,{ñ a c,l-gv¡¿q
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ftF Ëqrì àffiÞKaTq w..r¿ ù rlqqn Êrqdi qq qlrÕ- ù 3d.rd zfld fusT qr rü È ffi s.TTq Õ-T

¡rù¿nÈ-ø ffif ¡-& fu-qr üT rrr à ¡ q-+l.n"r \-q q-{EUT øl Trrsrl. Èg ÊqqqrTirri ørd fuq iil rtrt È

sm lrq-+r È fr-3_{R q+n fìe }:-
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO' 2O3 OF 2021

IN THE MATTER OF:

Versus

AND IN THE MATTER OF:

M/s. Mangalore Minerals Pvt. Ltd.

VAKALATNAMA

...Project Proponent

yr)q". ßo; çoJ¡ra...K.u yr.wx^/!lf*htn.S/p...I^nk.Þ.a.'.V.'.k.,.1i1íxVna.,.1.l-l-D Rv/o*-'^
pet¡t¡onäièJiËráiítintrl/Defendant(s)/opposite Party/Respondent(s)/Appellant(s) in the above tnú.n*e.
petition sù¡úR"turence/RppeuVC¡vìlWrit Petition do hereby appoint and retain Mr. Anchit Sripat Dha*.,r,rn- .

änd Mr. Ajeyo Sharma, Advocates to act and appear for me/us in the above petition and on 
^ 

,- ,.;'
my/our Ueñaif to conduct and prosecute (or defend) the same and all proceedings that may be lva't t+t t
tu'f"n in respect of any application connected with the same or any decree or.order passed l"r^at*n;,
therein, including proceeding in taxation and application for Review, to file and obtain return of O 0 U
documents and to deposit ãnd receive money on myiour behalf in the said Petition and in
applications for Review and to represent me/us and to take all necessary steps on my/our behalf

in the above matter. l/we agree to all act done by:the aforesaid Advocate in pursuance of this

authority.

Dated this the ..... day of ...............MARCH.. .......2024

Accepted & ldentified Put Signature(s) below:

H::*.
Signed.... ''''' "'' for ll{NGA[04['fltll{ERÀr$ Ofil HIl"'
ANCHIT R|PAT (Dl3s43l2o17l

**;;ø:Advocate
' Authcrised SigrietorY

AJEYO SH
Advocate

(Dt4327120171 Plaintiff(s) / Defendant(s) i Opposite
Party Petitioner(s) / Appellant(s) /
Respondent(s)

A-72 First Floor, East of Kailash,
New Delhi - 110067
Ph: +91 9582709108
Email : anchit@asayalegal.com

J
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66
MANGALORE MINERALS (PVT) LIMITED

Gll{ : U10'lOOKlAt987PTC0083ig

MINE OWNERS, SPECIALISTS IIìI I¡UASHED, GRADED & RESIiI COAIED SILICA SAND

Regd. Office: "Minenl House", Hampankatta, Mangaluru - 575 001, lndia lRoirs_ AcçIgIEr
Tel : 2426696, 2428028 Fax (0091'82 41 242207 6

Email: mmpl@mmplsand.com, mmpl@mangaloreminenls.com, mmPlsand@tmail.com

CBRTTFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF

DIRECTORS OF MANGALORE MINERALS PRTVATE LIMITED AT THBIR MEETING

IIELD ON TIIIIRSDAY, 21.03.2024 AT 10:30 A.M AT TIIE REGISTERED OFFICE OF TIIE

COMPANY SITUATEÐ AT MINERAL IIOUSE, HAMPANKATTA, MANGALORE- 575001

AUTHORISING MR.RAJENDRA MISHRA FOR REPRESENTING THE COMPANY
IN NATIONAL GREEN TRIBUNAL CASE AT NEW DELHI

"RESOLVED TIIAT Mr.Rajendra Mishra, General Manager of Allahabad Plant be and is hereby

authorization to execute necessary documents to represent the company for all matters relating to the

Company's case filed at National Green Tribunal in New Delhi and to contaclengage a Lawyer/Law

firm to handle all legal issues, send and receive the legal notices addressed to company and take

appropriate action in the interest of the company. To sign the vakalat, petition, counter and any other

form of document which is relevant to engage, execute, proceed on behalf of the Company.

Authorized to appear before the court and give evidence on behalf of the Company."

RBSOLVED FURTHBR THAT any statements made, information provided and commitment given

by Mr. Rajendra Mishra, General Manager, would be binding on the Company."

'oCertifÏed True CopY"

FoT MANGALORE MINERALS PRIVATE LIMITED

Director

SANTHOSH MENDON

DIN:00141474

Flat No.180I,1802, I 8 Th Floor, Abhiman Texas

Balmatta Bendoor Road,

Next to SCS Hospital, Upper Bendore,

Mangalore, 57 5}}z,Karnataka, India

Executive Director

YASHPAL MENDON

DIN:00141539

7-4-460, ASHA NIVAS,

MATADAKANI ROAD,

URVA, ASHOKNAGAR,

MANGALORE-s75006

fvlangalore
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4/9/24, 4:49 PM NGT - OA NO. 203 OF 2021 - Response on behalf of M/s. Mangalore Minerals Pvt. Ltd.

https://mail.hostinger.com/?_task=mail&_safe=0&_uid=82&_mbox=INBOX.Sent&_action=print&_extwin=1 1/1

NGT - OA NO. 203 OF 2021 - Response on behalf of M/s. Mangalore Minerals Pvt. Ltd.
From <anchit@asayalegal.com>

To <mscb.cpcb@nic.in>, <csup@nic.in>, <secy-moef@nic.in>, <ms@uppcb.com>, <dmall@nic.in>, <dgmupexp@gmail.com>, <janhithealthup@gmail.com>,
<pradeepmisra@yahoo.com>

Date 2024-04-09 16:43

 Mangalore Minerals.pdf(~6.9 MB)

Please find enclosed herewith Response on behalf of M/s. Mangalore Minerals Pvt. Ltd. to the Report dated 17.01.2024 for its washing plant Aswan Silica Sand Beneficiation
Plant situated at Village Aswan, near Chattahar, Tehsil Bara District Prayagraj.

Regards,

Anchit Sripat, Advocate

Partner

Asaya Legal
A - 72, First Floor, East of Kailash, New Delhi - 110065,
asayalegal.com
Ph: 9582709108
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